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MR. DEPUTY CHAIRMAN: All
rifht, please sit down, We have had
er ough discussion,

SHRI BALACHANDRA MENON;:
Whatever Mr. Rajnarain has said
st ould be exptnged,

MR. DEPUTY CHAIRMAN: We
hiwve had enoush discussion on this
aid we have got very important
b.isiness, Thercfore, we adjourn and
neet at 230 p. M,

~a e The House then adjourned
for lunch at fifty-five minutes
o past on: of the clock.

The House reassembled after lunch
at half-past two of the clock, THE
VICE-CHAIRMAN  (SHRI AKBAR ALI
KHAN in the Chair), ..

SYATUTORY RESOLUTIONS RE.
REPEAL OF ''HE WEST BENGAL
(PREVENTION OF VIOLENT ACTI-
VITIES) ACT, 1970 AND THE WEST
BENGAL MAIITENANCE OF PUB-
LIC ORDER A T, 1970—Contd.

SHRI MAHITOSH PURAKAYAS-
THA (Assam): Mr. Vice-Chairman,
the whole atmc¢sphere in West Bengal
is surcharged with violence. The
price of every commodity has gone
high in Wes Bengal, Only the
human life is he least costly. After
thie United Fr nt Government came
into power thi cult of violence was
preached open y by the constituents
of the United Front and specially
the Communi:i.  Party (Marxist).
When the Unitzd Front ruled for the
second time tle CPM bargained for
tlie major por [olios in the Cabinet
and they got Y ome, Education, Relief
and Rehabilit: tion and Revenue in
their hands, ard with these portfolios
they tried o strengthen their
position in the fields, in the factories
and amongst t e students by utilising
their position in the Government.
They divided 'he West Bengal Police
Association anl set up g rival Police
Association, V' ith Education in their
hands they re onstituted the Manag-
ing Committee and Governing Bodies
of schools anc colleges and manned
them with tleir own men. Their
only purpose wvas to eliminate other
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political parties from the field and
take on things in their own hands,
So, if anybody is responsible for the
violent atmosphere in West Bengal,
it is the CPM which is mainly res-
ponsible.

Mr. Vice-Chairman, other consuiu-
ent parties of the United Front can-
not also absolve themselves from that
responsibility, Shri Bhupesh Gupla’s
party, the CPI; controls the All India
Trade Union Congress. I want to read
and excerpt from the resolution ad-
opled by the General Council of the
All [ndia Trade Union Congress on
24th and 25th of November, 1970, at
their meeting held in New Delhi. In
that resolution on inter-union clashes
they say:

There have been innumerable in
stances in the history of mass trade
unionism of our couniry and in
the history of the unions of the

AITUC where they had to clash
with  strike-breakers, blacklegs
and gangsters of the employ

ing classes. Such clashes also lead to
deaths and killings on either side in-
cluding managerial and police per-
sonnel and were the inevitable out-
come of the class struggle.

If in the name of class struggle they
incite violence, give encouragement
to violence, how can that violence be
crushed?

Let me also quote what the West
Bengal Forward Bloc—Mr. Chitta
Basu’s party—Secretary says. The

Secretary, Mr, Ashoka Ghosh, says at
a meeting—

”Sgcialism cannot be achieved
through, parliamentary democracy
and as such, Forward Block strongly
believes that there is no other means
except a bloody revolution to change
the present system of the capitalist
society.”

So, all the constituent parties of the
United Front openly preach violence
and that has encouraged our younger
people to take recourse to violence.

SHRI BHUPESH GUPTA  (West
Bengal): My friend is undoubtedly
a very young man, He has not been
encouraged.
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SHRI A. G. KULKARNI (Maharash-
tra): He is not looking to you, he is
looking 1o Mr. Kalyan Roy.

SHRI MAHITOSH PURAKAYAS-
THA: When these Bills were placed
before the first meeting of the West
Bengal Consultative Committee held in
May last—I am also g member of that
Committee—at that time we did not
like these enactments and we opposed
them, So, they were dropped from
the agenda of the last meeting. But
in the meantime, violence began to
take place in a greater measure.
The figures furnished by the Govern-
menf—which I need not read out—
showed that between 1.4.1970 gnd 31,
10. 1970, as many as 1,373 incidents
of lawlessness and violence by Naxa-
lites occurred. Thirtysix members of
the police force were killed and 400
injured. And during this period 350
inter-party clashes took place and
many pepole lost their lives, many
people were injured. And the total
number of murders in these inter-
party clashes during this period rose
to 172, So, to curb this increasing
lawlessness, we felt that legislations
like the West Bengal (Prevention of
Violent Activities) Bill and the West
Bengal Maintenance of Public Order
Bill were necessary and so they have
come up.

Now, Sir, they are saying that de-
mocracy is at stake. Is killing demo-~
cracy? Is stabbing democary?

SHRI KALYAN ROY (West Ben-
gal): Is firing by the police democracy?

SHRI MAHITOSH PURKAYAS-
THA: Certainly, it is hot democracy.

So, democracy is not at stake, what
is at stake is the existence of their
parties. That is why they are resort-
ing to all sorts of violent activities.
To prevent these stabbings, these kil-
lings, these legislations have been
enacted. And I want the Government
to put as large a number of people
into jail as possible, and if a large
number of people who are responsible
for these activitie; are put behind pri-
son bars, they will get time for re-
thinking. I have come to politics
through the revolutionary movement.

‘Bengal, Mr,
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So have Mr. Bhupesh Gupta and many
of the other political workers of West
Bhupesh Gupta  will
bear me out when I say that when
all those people were arrested for
these activi ies by the British Gov-
ernment and were put behind prison
bars, their rethinking took place and
for almost all the revolutionaries....

SHRI KALYAN ROY: Do you want
to adopt the British practice?

SHRI MAHITOSH PURAKAYAS-
THA:..and for some Comrmunists also,
this jail life gave opportunity for re-
thinking.

SHRI BHUPESH GUPTA: Is it your
contention that the West Bengal (Pre-
vention of Violent Activities) Act
which is a preventive law has been
passed wi-h a view to setting up a uni-
versity for rethinking?

SHRI MAHITOSH PURAKAYAS-
THA: If it acts as a university, it will
be most welcome. Mr. Bhupesh Gupta
knows how the Communist Party
changed their line of thinking in the
latter part of 1941. A document was
circulated to the members of the Com-
munist Party. At that time I was a
member of the Communist  Party
and was interned in my home
village. The document was
known as the “Jail Document”, It
came from the jail comrades of the
Party, The Communist Party chang-
ed their line at that time. Of course,
I did not agree with them, and in the
August Movement of 1942 I left the
Party.

Similarly, in 1950, although I was
then a Coagressman I was put behind
prison bars along with many Com-
munist friends in a special jail set up
for security prisoners at Nowgong in
Assam, At that time also an article
appcared in the Comintern organ
namely, “For the Lasting Peace, For
a Pcople’s Democracy” which became
a subject for discussion in the jails
for the comrades. Then, in 1951 the
Communist Party again changed their
line and took to Parliamentary demo-
cracy. So, Sir, I was saying that jail
life gives an opportunity to the peo-
ple to have rethinking. So instead of
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being killed ouside if these young-
men are sent tc jails, I think it will
be a great beneft for them. They will
be able 1o retlink about their line
because they wi.l get ample opportu-
nity to think as to what line they are
to adopt in the ‘hanged circumstances
of ithe country.

Sir, it is no use blaming the Naxa-
lites only for he violence in West
Bengal. Other political parties are
also responsible for 11, I also know
how many anti-social elements and
agents of foreign powers and agents of
the C.I A. have 'rept into these move-
ments. In the 1 ame of Naxalites they
are perpetratin;, many indecent acts.
So to prevent hese activities it was
felt necessary that these laws should
be enacted. Tl erefore by the Presi-
dential Order -hese laws have been
enacted and wc¢ should give our full
support to it and see that laws are
properly impleriented.

I do not rule ,ut the chance of mis-
use. The polic may make excesses.
If the police make exczsses lev there
be an enquiry. In Barasat eight young
men were killed. Shri Bhupesh Gupta
and others dcmanded that there
should be a judicial enquiry and the
Governrment heve ordered a judi-
cial enquiry. You accused the police
of perpetrating these murders. Now
you will comp'ain that the police is
inactive becaust we have set up judi-
cial enquiry. Jadicial enquiry against
whom? Judicia enquiry against all
those responsib’s for the murders. And
since there is ' uspicion against the
police, the pol.:e also cannot be en-
trusted with the enquiry in such cases,

Mr. Vice-Ch: irman, only by enact-
ment of laws this violence cannot
be prevented. To prevent it some
constructive w« rk has got to be done.
Though I am : member of the ruling
Party, I must : dmit that the Govern-
ment has also 10t done what it ought
to have done during these last 23
years, There is unemployment in
West Bengal. So many people are
unemployed. {io many factories have
closed down. The President’'s Rule
is continuing there for more than
eight months, But during these eight

i
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months our Government has not done
anything to improve the industrial
relations, to improve the employment
position. In West Bengal today as
many as six lakhs of people have
enrolled themselves in the Employ-
ment Exchanges. In addition there
are a large number of educated un-
employed who are yet to be regis-
tered,

Sir, we talk of giving unemploy-
ment relief to these unemployed.
But the unemployed can very well ask
us, “Well, you talk of giving us relief
But you are taxing us by charging
us some fee whenever we apply for
a government job”. If this is not
taxation, then what else is taxation?

Sir, in the Employment Exchange
Act there should be provision for
compulsory notification of vacancies,
If that is done these unemployed
would not have to pay this tax.

(Time bell rings.)

Mr. Vice-Chairman, I am conclud-
ing by saying that the Government
also must rise o the occasion. But
only by governmental action, I feel
this violence cannot be effectively and
enduringly met, It can be effectively
and enduringly met only by mobilis-
ing public opinion againsi it. We are
happy that in Calcutta a citizens’
committee has been formed and it is
trying to bring people to sense, They
are holding pada yatras; they are
holding meetings. But the CPI(M) is
obstructing even that. There is a re-
port which has appeared in yester-
day’s Hindustan Standard under the
heading "CPI(M) Men Stop Peace
March at Chandernagore”. It says:

“Sarvodaya peace marchers, led
by Mr, Dinesh Chandra Mukherjee,
had to face an opposition from a
group of about 60 CPI(M) support-
ers during their public relations
work at Chandernagore on Tuesday.
The CPI(M) supporterg blocked
the way of marchers at Goswami-
ghat and refused to hear them tell-
ing that they believe in dialectical
materialism ”

Does dialectical materialism mean
killing? So, I would appeal to all the
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political parties: let us forget all our
differences; let us unite; let us form
peace commililees: let us 1orm citizens’
commutees and exhort our young men
to adopt peaceful and constitutional

means for changing the present
system,
THE VICE-CHAIRMAN (SHRI

AKBAR ALI KHAN): Very helpful
suggestions. Now, Mr. Chalterjee.
SHRI A, P. CHATTERJEE (West
Bengal): Mr. Vice-Chairman let us
see how the two Acts which we are
now discussing were passed. They
were passed under the State Legis-
lation (Delegation of Powers) Act by
the President. But before the Presi-
dent passed them, he had to consult
the so-called Consultative Committee
for West Bengal. Now, everybody
knows the composition of the West
Bengal Consultative Commlittee. The
composition of it was quite different
from the composition of the West
Bengal Legislative Assembly before it
was dissolved. The parties which got
the majority in the West Bengal
Assembly were not represented ac-
cording to their strength in the West
Bengal Consultative Committee, You
know, Sir, there was g protest against
that and our party refused to parti-
cipaie in the deliberations; of the West
Bengal Consultative Committee. Now,
Mrs. Gandhi’s Government again and
again says that it will not have any
truck with the Right reactionary part-
ies. But may I ask, who stuffed this
Consultative Committee with these
Right reactionary parties? As a matter
of fact, we find that the Left democra-
tic parties which got a majority of
seats in the West Bengal Assembly did
not get seats in the Consultative Com-
mittee according to their sirength and
certain other parties were brought in
which had been swept off the election
board in West Bengal I mean, the Jan
Sangh and the Swatantra Party. Now,
with their help and with the support
of the representatives of these parties,
Mrs. Gandhi’s Government got a
majority in the West Bengal Consul-
tative Committee for these two Acts.
Sir, even hypocrisy has its limits.
But, then, I think, Mrs. Gandhi has
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surpassed those limits also. She has
always cried to the nation, “The
Syndicate is coming, the Syndicate is
coming. Therefore beware and give
me some more powers.” But with the
help of the members of the Syndicate,
with th help of the members of the
Jan Sangh, Mrs, Gandhi got the con-
sent to these two black Acts, Sir, in
West Bengal, for example, we often
find that the motherg in order to
lull their children to sleep say “The
devil is coming, the devil is coming.”
Now Mrs. Gandhi, to lull her poliiical
children in her camp to sleep says
“The Syndicate is coming, the Syndi-
cate is coming.” But when the neces-
sity arises, when it suits her, she al-
ways combines with the Syndicate,
she always combines with the Jan
Sangh, And combining with the
Syndicate, combining with the Jan
Sangh, she has got these two black
Acts passed. And yet we have heard
from Mrs, Indira Gandhi that Syndi-
cate is the greatest danger in the
country. Not merely that. These are
the stances, the poses which Mrs.
Indira Gandhi often strikes and after
all a bogeyman has to be there, After
all she is Lady Macbeth of Indian
politics. She wants only the crown.
It does not matter if in getting the
crown young men of Bengal have to
be murdered or the sea of blood has
to flow, the blood of the people whom
the CRP and the police administration
have shot dead in the streets of Cal-
cutta as well as in the villages of
Bengal: that blood will be multitudi-
nous seas incarnadine. Perhaps if 1
may again quote the famous author—
her hand is so polluted with the blood
of men of Bengal that all the perfume
of Arabia will not sweeten her hand.
But then, in spite of all these things
she will have a stance and she requires
a bogeyman and will be crying about
that bogeyman, and she will have all
the powers to herself. And then,
when it suits her, she will combine
with them in order to bring these
black Acts into force. Not merely
that, What is actually happening?
Mr, Mohan Dharia said yesterday the
situation is very complex in West
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Bengal, It is, it is very complex. We
find in the Hindistan Standard of the
15th that the assailants on Mr. Pari-
mal Ghosh’s wite and son had free
access to his residence, according to
the police authonities. And it was also
stated by the rpolice that the assail-
ants on Mr. Gos’s wife and son were
familiar with Mr. Ghosh’s household.
It is a strange thing which we see
in West Bengal that 3 Minister is har-
bouring those el ments which are going
to murder his wife and child, We are
again finding that in the streets of
Calcutta in the name of Naxalites,
college student: and school boys are
being shot dow: at point blank range.
It is very stranie I must say. As Mr.,
Mohan Dharia said yesterday, in this
strange world e see further that the
Cong (O) and the Cong (R) have
both combined iogether in  beating
back the progr(ssive elements of West
Bengal. I can efer to incidents which
are not very 'ar from Calcutta, In
Dhapa area on 1st June, 1970, Mr. P.
C. Sen, a per:on belonging to the
Cong (O), gave a speech and imme-
diately after ‘he speech, the police
and the CRP (ame and began to fire
and g lady c:lled Maharani Santra
was killed by he police bullets. An-
other person called Dilip Ghosh was
also shot dowr by the police on 11th
June, 1970. What is happening in the
Dhapa area is that those lands were
of the Corporition and those lands
had been resuried by the Corporation.
And the peasa ts of that area, because
the lands had been resumed by the
Corporation, tave refused to pay the
rack rents wlich were demanded by
Jadunandan £ingh and others, the
same Jaduna-idan Singh and others
who are patrcns of Mr. P, C. Sen of
the Cong (0) Now, after Mr. P. C.
Sen lectured «n behalf of Jadunandan
Singh and ot ers, bullets were being
fired, the CR)> came, the police came,
and they supi orted the Cong (O) and
killed these } easants. Tt is a strange
world that here we have the Congress
(R) shouting at the Cong (0O) while
in West Beng 1l the Congress (R) com-
bined with tte Congress (0) in killing
peasants. Ard we have also seen that
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in West Bengal Ministers are harbour-
ing elements who kill their wives and
sons.  Not merely that, Look at the
Barasati incident on 3rd November,
1970. One Aditya Ghosal was mur-
dered. He was the brother of one
Ajoy Ghosal, Who does not know
what Ajoy Ghosal is the supporter of
Congress (O). He started issuing
threats from 4th November to the
parents of the eight murdered persons
in Barasat saying that their sons were
involved in the murder of Aditya
Ghosal and therefore beware. On
the 20th November what has happen-
ed is almost everybody’s knowledge.
The police, op behalf of this Congress
(0) man, rounded up eleven persons,
murdered them or caused them to be
murdered and dumped them on the
streets of Barasat. That is how Con-
gress (R) is combining with Congress
(O) in West Bengal. In Parliament
they are like chaste wives because the
Congress (R) says: “We do not com-
bine with Congress (O) because they
are very bad people’, But in West
Bengal this is what is going on. And
We also hear of a possible electoral
alliance between Congrss (0O) and
Congrss (R). Who does not know

that as far as Barasat murder is con-
cerned. . . .

SHRI MAHAVIR TYAGI (Uttar
Pradesh): The hon. Member is accus-

ing my party also for this murder. Tt
is a pity....

SHRI A. P. CHATTERJEE; The
Barasat murders are such murders
where we have given even evidence to
the police. The CBI says that they
have not got anything, No less a per-
son than the Commissioner of Kamar-
hati municipality gave a staiement
before the DIG (CID) implicating
many persons, giving for example even
the number of the Ambassador cars
from which the bodies were thrown.
But Ajoy Ghosal is untouchable be-
cause Mrs. Gandhi, whatever she may
say here, has her own combination
and alliances in West Bengal with
Jan Sangh Swatantra and Congress
(0). Otherwise, how could she bring
forward these black Acts on the basis
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of concensus in the consultative com-
mittee? I also submit that as far as
West Bengal situation is concerned...

A AW AR WIA (IT W) ¢
1T FT JATC HITHT GIET FT 97 & &
ST GTHEET G 7 G A0 § gl
SYFHT F919 FAT & ATTH qF 7

SHRI A. P, CHATTERJEE: What
is happening in West Bengal? In West
Bengal, Mrs, Gandhi’s socialist police
—because she is a socialist lady and
therefore her police also must be
socialist—have been raiding village
after village and they are trying to
take away whatever the peasants had
gained during the regime of the
United Front. I can refer only to one
village in Jadavpur, namely, Bainch
tolla village, That village was raided
75 times by the Police and the CRP
between April andg October. Do you
know why? The peasants there had
occupied the benami lands of the
landlords. The police wanted to dis-
lodge them. The police are in league
with anti social elements in the villages.
We have known how police are help-
ing goondas. In that particular village
there is a kisan called Khagen Patra,
who is a samiti worker. His daughter
Nandrani, was abducted by one of the

goondas and she is still un-
3 v M. traceable. I wrote a personal

letter to Mrs. Indira Gandhi

stating all those things, stat-
ing what has happened in Jadav-
pur. But Mrs. Gandhi has not got
the courtesy to reply to that letter.
She has not replied to that leiter
wherin I have said thatin league with
the CRP and the police, with the
knowledge of the CRP and the police,
the goondas are molesting the women
and the goondas are abducting women.
1 have given scores of instances to
the Prime Minister. It is not that the
honour of women is such, the honour
of the women of Bengal is such as does
not require her interference, require,
well her support.

Sir, I went to Malda. The peasants

there, Sir, have now named their
village as Ho Chi Minh Nagar and in
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| that Ho Chi Minh Nagar, they occu-
pied the benami Ilands of one Chow-
dhurani,

AN HON, MEMBER: Ho Chi Minh
Nagar?

SHRI A. P. CHATTERJEE: Yes,
Ho Chi Minh Nagar and Ho Chi Mioh
is a name of revered memory and
there they occupied the benami lands
of the zamiudars there. Do you know,
Sir, what the police did? The police
went on the 27th March, immediately
after the United Front Government
fell, and on the 27th March 1970, they
went ar midnight or after midnight
and began to fire at random. One
person was killed. But Mrs. Gandhi’s
Government will be mistaken if they
think that by such Draconian methods
she will be able 1o cow down the
people of West Bengal. As a matter
of fact, the place where Sajjad Hussain
dicd that very place had been named
by the villagers there as Sajjadpur.
That is the answer that the villagers
have given to Mrs. Gandhi’s police
and Mrs. Gandhi’s police bullets.
That is the way the Bengal people are
fighting against the reaction, the right
reaction, and the right reaction’s pro-
tagonist, the greatest protagonist of
right reaction, is Mrs., Gandhi herself.
Her Government has let loose the CRP
and the police on the people of West
Bengal and they are now killing the
pecple they are beating up the people
there, they are molesting the women
and they are bringing down the
houses by demolishing them and they
have started a fascist terror there, I
also appeal to the bencheg on that
side, “If you have any love or any
sympathy for socialism, if you have
any love or sympathy for progress,
then, you also must come out against
the fascist terror that has been let
loose by Mrs. Gandhi’'s Government
in West Bengal, because, if you don’t
do that, then beware you will also be
engulfed in this police tyranny and
i police terrorism”. In Hitlerite Germany
also you might have seen, when the
Communists were beaten up, the Social
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Democrats kept out. They thought
that the Commurists only were beaten
up and why should they bother? But,
after the Commu nists were destroyed,
then the turn of the Social
Democrats came and I, therefore, ap-
peal to the Socia: Democrats also here.
Let them beware, the chance will
come for them, 'he bitter chance, the
bitter nill. So, 1f they want to escape
this they must combine with us in our
ficht against the onslaught of fascist
tyranny. If thev don’t do that, they
will also be drowned in the blood to
be shed by Mrs. Gandhi’s police.

Sir, I am also going to say how ihe
police, in their f.scist terror and sava-
gery, has been carrying op havoc
throughout the »tate of West Bengal.
Sir, I hjad been to Alipurduar, because
we had set up a ‘ommittee of Inquiry.
In Alipurduar, +1en and women, in
hundreds, came to us and gathered
around us and hey put questions 1o
us. They put this question to us:
“What shall we do? The CRP and the
policemen come to us now and then
and abuse filthi y our mothers and
wives and daugliters in our presence,
unprintable abus's abuses which send
the blood of the people to their heads,
buy what can w do?” These are the
ways in whichy the CRP men are
moving about. T ey are moving about
like hyenas: thiy are moving about
like beasts in lundreds; they are
moving about like so many hungry
wolves. And these hyenas and wolves
are angrily killing the young people.
Sir, do you knov the extent of cruelty
to whiich they h ve gone? I have got
the evidence of one Jayant Kumar
and one Tapan I aita, the two primary

teachers.... (I terruptions). Please
listen now. These are primary
teachers. T know there are wsome

teacherg in thos~ benches also. Sir,
Jayant Kumar and Tapan Datta were
placed in the police lock-up in Malda.
Do you know vyhat thiey did? The
CRP spat on the teachers. Tapan
Datta said that 1he spit was so heavy
that he was drcnched in the spit of
the CRP. Do y u not call it bestial?
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Do you not call it cowardly? The man
is in police lock-up, and you are spit-
ting upon the man and you are dren-
ching him in your spit! This is the
way in which they have been pro-
ceeding . . .

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please finish.

SHRI A. P. CHATTERJEE: 1 will
take gome i1ime. Sir, I can tell you
also that in a place like Kharibari
P. S.—the Naxalite movement started
from there, you know—where there
are only four houses, the police came.
One person called Letengu Urao was
there when the police canie. He was
there with) a baby in his arms and a
toddler by his side. He was trying to
flee. The police shot him from the
back. The map who was carrying a
baby in his arms and a toddler by his
zide, was short in the back. Do you
know what story the police gave out?
They gave out that Charu Mazumdar,
etc. had come there, and that there
was a fight between them and the
police; after the fight he crossed the
river and disappeared in the forest
behind. Sir, we have gone there. We
found that there is no river there, no
stream there, not to speak of a ‘nallah’
even., As far as forestg are concerned,
there are only paddy fields. This is a
false story.

Sir, there is another village in Sili-
guri District. We went there and
found that there are only thiree Jote-
dars who had grabbed all the land
there. When the peasants resisted, do
you know what the police did? The
police arrested them; they were 45.
They arrested all 1the 45 persons and
started a case for violation of Section
144 order ynder Section 188. But there
was ho Section 144 order in that
village, called Khaprel in Siliguri Dis-
trict. ‘This is the way in which the
police are going on.

1 can give instances after instances.
But then, Sir, I will wind up. But
pefore I wind up, I will say this that
sadistic tortureg have become a habit
with the police. The police and the



187 Re repeal of West Bengal [ RAJYA SABHA ] Act, 1970 and West Bengc‘u 188

(Prevention of
Violent Activities)

(Shri A. P, Chatterjee.) ;

CRP in West Bengal, when they take
away a person. always do a hat-trick,
Do you know what a hat-trick means?
Hat-trick means three victories in
succession. When they catch hold of
a man  they beat him; when they
throw him into the van, they beat him
mercilessly; and when they  throw
him 1nto the lock-up, again they beat
him. This hat-trick they are doing
there.

Sir, in Calcutta, for example, under
the very nose of the Governor of
West Bengal, who says that he is a
person who has great faith in demo-
cracy, under his very nose, in Jora-
bagan P.S., on a particular day in the
morning there was a bomb explosion.
One bhoy died. The police came to
another place. The women-folk came
out and they said, “What are you
doing here? You have come here to
our locality, but you have not gone
to thie locality from where the bomb
was thrown?”. And, because of this
altercation do you know what hap-
pened? The CRP people, indecently
dressed in ‘janghias’, beat them, looted
the entire locality, broke openy door
after door and molested women. Sir,
at another place 200 yards away from
the place where thig took place, they
ransacked the house of one of the
CPI-M member, Shri Harprasad
Chatterjee. 'This is the way the police
have been behaving.

Sir, the whale point is whether this
police can be entrusted with any law-
and-order duty. 8ir, we went, for
example to the Governor of West
Bengal and we represented all these
things before him. And do you know
whiat the Governor of West Bengal
said to us? The Governor of West
Bengal told ug that this was the first
time he had come to know that the
police were killing people. The police
werer killing people at mpoint-blank
range. The Governor told an untruth.
After all, whiat can we expect from
a Governor when evep the Prime
Minister tells untfruthful things. The
Prime Minister in one of her letters to
our members said that she did not
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know that the inquiry into police
firings had been stopped. Shie didn’t
know that? So also the Governor said
that he did not know .hat there was
any police excess. But only a few days
before, we went to the Governor and
we told him that Ranjit Chakravarthy
and his brother Samir Chakravarthy
were shot at point-blank range by the
Deputy Commissioner, North Shew
Manga] Singh{ was the Office; in
charge of that Police station. The
father of these two persons killed re-
presented to the Governor and in that
representation he said how his sons
had been killed. Do you know how
those boys had been killed? Those
boys were merely chatting on the
ledge of the house. It was heavily
raining on that day. There was no
incident and Bibuti Chakravarty came
in a van along with Shew Mangal
Singh and another Thakur and shot at
Ranjit Chakravarthy at point-blank
range even though Ranjit Chakra-
varthy said that he wasa Police Con-
stable. After he was shot, he went up
to a stair-case and took Shelter inside
a lavatory. The Thakur went up and
dragged him down and killed him
there after firing many shots. Samir
Chakravarthy, the younger brother
was also shot. Both of them were
taken in a police van. Instead of taking
them to a hospital they took them to
the Ganga river side and in thle river
side Samiy Chakravarthy groaned and
Bibuti Chakravarthy, the beast as he
is called out: ‘That man is still speak-
ing stop his voice’. The other shots
wwere fired into his chest and Samir
Chakravarthy died. These are the
cruel incidents and the evidence of
their brother, Binay Chakravarthy is
there. He was carried along with
them and we have got the evidence of
Binay Chakravarthy. All this was
told to the Governor but the Gover-
nor. in spite of all that, told us that
he did not know that the police had
committed excesses. I do not know
to what depthg of falsehood a person
can descend Is office so much to be
prized? Is office of rrofit so much to
be valued above human values or
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sense of humap lignity? That is the
question. I can give another instance.
We have collected statistics of police
murders and according to that-—I had
even circulated it to some of my
friends—45 pers«ns have been killed
by the Police at »oint-blank range but
then, our latest information is that
the Police have killed between 60 and
65. My friend is asking about murders
of police personnel. I have also heard
some other Members, including Shri
Bhupesh Gupta. The question of
democracy is in the balance. What is
democracy? Democracy means, if at
all any one thin: that there must not
be fascist terror sm, there must not be
police terrorism. Inter-party terrorism
is one thing, irter-party violence is
one thing but p lice violence is an-
other. If any 1erson wants to put
them on the samr level T will say that
willy-nilly he st pports police violence
also. If you went ...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Both terror-
ismgs are bad.

SHRI A. P. CHATTERJEE: That is
not the way to ut it. I will say this
that if you say )oth are bad, you are
equating them. But I say that these
terrorismg are nto to be equated.
Police terrorism is only one step from
Tascist terrorism. And there is no
difference betwren police terror and
fascist terror. '"he whple question is
this whether yci1 want fascism to go
or not and whether you want demo-
cracy to survive or not, If you want
fascism to go, t'ien you must say that
police terror m1 st have to be stopped,
and if police terror has to be v_;topped,
then you will hlave to see that this
police violence, which has been going
on in West Ber.gal, which has been
going op in the streets of Calcutta, has
to be stopped, and all parties, who
have got any faithy in democracy, they
must come out against that violence.
As far as the two Acts are concerned,
these two Acts are insult added to
injury. After t:e 17th of March, 1970,
when the United Front Government
wag dismissed by the Governor of
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West Bengal after Shri Ajoy Mukher-
jee betrayed the electorate’s verdict,

well, after that, between then and
now, during these nine months, the
police have killed 65 persons, have

razed villages, have molested women,
have beat up people in the lock-up
killing them there, have committed all
sorts of orgies. In view of those I am
appealing to the democratic sentiments
of the people here. Now, as far as
this point is concerned let us not put
it op the same level with inter-party
violence. Let us put it on another
level altogether. This police violence
has to be condemned, has to be dec-
ried, and further, if actually demo-

cracy has to survive in West Ben-
gal, these two draconian Acts for
which the Rsolutiong are being dis-

cussed in this House, these two Acts
have also to be voted down, have to be
struck down. I know that, as far as
the political children of Shrimati
Indira Gandhi are concerned, she has
to give them thle bogey-man in order
to keep them under control.

L 2

SHRI SHEELL. BHADRA YAJEE
(Bihar): He is speaking nonsense.

SHRI A. P. CHATTERJEE: But I
can say this; today they may not be
with us, but I can tell you and tell
them through you that the day is
coming when sense will dawn upon
them that what they are =~ tolerating
today, this police terror, is the begin-
ning of fascism in West Bengal and,
for that matter, in India. If you want
to do away with fascism, if you want
to kill fascism, if you want to nip it
in the bud, then all democratic-minded
people must rise up against this police
terror and against thig police violence.

SHRIMATI PURABI MUKHO-
PADHYAY: Mr. Vice-Chairman, Sir, I
wanted to speak on these two Bills, on
these two Resolutions op the Bills but
I was not allowed on the ground that
there was hardly any time at our dis-
poszal. Sir, may I point this out that,
when thle Vice-Chairman is not him-
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self keeping to the time schedule,
then we should also be allowed to
speak? There should pot be any plea
of lack of time in our case, Sir. 1 want
my name to be incJuded.

SHRI N. G. GORAY (Maharashtra):
Sir, I think this is the third or fourth
time that we are discussing West
Bengal in thig august House. And
every time we discuss the situation in
West Bengal, one has to speak with a
very hcavy heart.

Sir, yesterday I listened with
close attention to what my friend,
Shri Bhupesh Gupta, said. But after
listening to his speech I was surprised
when he said that these black laws
should be repealed. Sir, the whole
case, as he put it, was so grim, so full
of tragedy, that I did not know how
his peroration, towards the end, ask-
ing for the withdrawal or repeal of
these laws, squared up with what he
had said before. Sir, he characterised
these laws as black laws, both Shri
Bhupesh Gupta and Shri Chitta Basu,
did. They are really draconic, there
is no doubt about it, but will they not
give a little thought to the fact that
these laws had to be enacted after a
long time after a great deal of patience,
very reluctantly, when it was proved
that the situation in Bengal did  not
improve? Sir, from one side it is
being argued thiat so far as Bengal is
concerned the police are indulging in
excesses and from the other side it is
argued that it is Naxalites and their
triends who are indulging in these ex-
cesses. We who come from other
States look to Bengal with dismay;
we who always looked upon Bengal
as the land of inspiration, the land of
Vivekananda, Paramahans, Tagore,
Chitta Ranjandas—and their names
are legion—are surprised that for
months together, for years together,
this story of horror and murder is
continuing. Sir, we are caught in a
vicious circle. violence from one side,
repression from the other. They say
that the police is for extermination on
the Naxalites but is it not a fact that
the leader of thie Naxalites has openly

very
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asked for the liquidation of all those
who stand against him? On the one
side it is liquidation; on the other it is
extermination. Sir, I am really sur-
prised to find my friend here denoun-
cing 1he police but refusing to say
even a single word of condemnation for
the acts of violence, destruction and
arson committed by some of his
friends.

I have got this paper ‘People Demo-
cracy’ and this article here is written
by Shri Basavapunnaiah, who is one
of their topmost leaders. What is hiis
characterisation of the Naxalites? Sir,
it is a long article but I will only quote
one paragraph.

“A look at the latest phase of the
so-called Naxalites . . .

He calls them so-called Naxalites.

“....and their activities would
convince every honest map and
woman that all their tall talk of

peasant guerilla war, agrarian revo-

lution, people’s war, etc. waz a
hoax. Bomb attackg on schools,
colleges, libraries, Kkilling of stu-

dents, youth, kisan and frade uhion
workers of other political parties, ithe
cadres of the CPM in particular, the
assassination of policemen and civi-
lian officials and organising indivi-
dual murders on the bidding of
some interested persons or parties
hiave become their routine activity.”

This is the accusation levelled against
the Naxalites by the leader of the
CPM and here we witness the spec-
tacle of the CPM spokesman in Parlia-
ment laying all the blame on the police
and not saying a word about the
Naxalites. I would again plead with
Mr. Bhupesh Gupta . . .

SHR1 MAHAVIR TYAGIL: They
seem to be in league with each other.

SHRI N. G. GORAY: 1t is not a
question of condemning this party or
that party; the question is, we should
go deep into the root of thle matter
and try to find out how this violence,
how these murders, how this liquida-
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tion, how this extermination can stop.
I am interested 'n that and I suppose
the whole House is interested in that.
That being the rmain question I would
like to ask Mr. Bhupesh Gupta also.
Here is their pajer, New Age. Here is
a photograph stowing thousands of
villagers with lathis, spears and
swords in their hands marching in a
procession to taite possession of land.
Now, let Shri Bhupesh Gupta
reflect for a moment. This was a
morcha at the »>idding of the CPIL
Now, these are "he very things which
the Naxalites are doing. The CPI is
accusing the CPI\I of having generated

violence and al.owed violence. All
the rhree parties are doing it. The
Marxist; are Irying to implement

Marxism in their particular way. The
result is that ycung people are dying.
Women are beiig molested. Houses
are being burnt down. The statues of
our national le:ders are being des-
troyed. A good 1eal of talk was heard
just now from o>ur friend here about
tascis: violence and the inter-party or
Marxist violence, but does it make any
difference so fay as the woman who is
molested ig conrerned, so far ag the
young bov who is murdered ig con-
cerned? Whetrer she is molested by
a fascist gang s a Marxist gang, it
makes no diffe-ence. Whether the
young bov is nrurdered by the police
‘or by the follov-ers of Charu Mazum-
dar, it does not nake any difference at
all. Therefore, T would like to plead
with these peorle. I am reminded of
the Sanskrit Sloka:

AFTT WHIEAT 9T ITAIIET |
Al g AT ST i 1)

1 somerimes de. pair of pleading with
‘these people 1ecause they will not
talk anything :xcept their nostrums
and shibboleths They never think of
Bengal as a whole. They never think
of this country or democracy. They
will never thirk beyond what their
party has taugrt and what their plat-
formg have tavght them. They must
get rid of it. I would plead with them
that democracy in India, though it is

1602 RS—.
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defective, gives enough protection to
all those people who want to abide by
law., Evepn if you want to capture
power, it is possible to do so withiout
resorting to arms. Just gee what has
happened in East Bengal. Is it not
really encouraging that, in spite of
fifteen years of martia] law, in one
sweep the people havé brushed aside
all those who wanted to lord 1t over
them? You will see that 99 per cent
of the people had voted. People went
to vote. People believe in the power
of the ballot box. It is possible for
parties to come io power through the
ballot box, but it i5 necessary to for-
get your nostrums and your theories
which are completely outdated. I would,
therefore, plead with my friend Mr.
Bhupesh! Gupta, the Naxalites and
Marxists to decide once and for all
that it does not matter who has com-
mitted violence. Violence is bad for
our country. I do not want to take
more of your time and I would cer-
tainly like Shrimati Purabi Mukho-
padhyay to have some time. I have
pleaded my case many times and I
am tried of pleading, but I would cer-
tainly like these people to think over
these things seriously and not indulge
in mutual accusations. It is not going
to help us in anyway. It is only going
to take Bengal to ruination. In the
whole country there is a spurt of
industrial activity. There ig a green
revolution. Look at Punjab and Har~
yana and also look at Bengal. Is there
not rise in prices, is there not unem-
ploytﬁent, is there not labour unrest in
other parts of the country? Why is it
that in other parts of the country this
sort of bloodshed doeg no: take place?
Only recently in my State all the Gov-
ernment employees were on strike for
twelve days, three lakhs of them, but
thers was not a single case of arson
or murder or loot.

SHRI K. P SUBRAMANIA
MENON: What about the Shiv Sena?

SHRI N. G. GORAY: The Shiv
Sena also did not succeed in doing it.
Therefore, T am saying after all, it is
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not only the duty of the Government
or the police to maintain peace. It is
the duty of the Opposition partieg also
to keep the temper and mood of non-
viglnce and peaceful agitation. If you
do no. want to listen, if you do no.
want to agree, do not agree, but I am
warning you that if thig sort of ten-
dency grows_ if this sort of movement
grows, then it will not be for the good
of any of us. You are inviting fascism
in this country. That is my charge
against you. What can the common
people do? What can they do against
the police? What can they do against
youy own armed people? They cannot
do anything. Therefore, they would
rather welcome a fascist Government
than a State where nobody is feeling
secure. Therefore, 1 would like to
urge upon these people—all of them
are my friends, I have no doubt in
'my mind that they want political
power; I do not blame them for that;
all of us want that. Whien the ballot
box is ihere, when the democratic
methods are open for us, why should
we go in foy this sort of violence un-
less we want to foist a dictatorship
over this country? If you want a die-
tatorship, of course, you cannot get
it, and I can assure you that if the
Marxists are still dreaming of dicta-
torship of the proletariat or a single
party, they can get it over our dead
bodies, and not so long ag we are alive,

Therefore, I am saying please abon-
don this. It is not going to take you
to power. It is not going to improve
the lot of Bengal. 1t is not going to
enrich Bengal. It ig not going to save
the cause of democracy. Please aban-
don this. I will suggest to them a six
menns’ truce. Please ask  your
followers to adopt democratic methipds
to take to peaceful methods for six
months. You assure the whole coun-
try that there will be no violence
from your side no murders from your
side, no destruction, no demolition. If
you do that. le+ the Government also
assure that if these things do not hap-
pen, if all partiex pledge themselves
to peaceful methods, there will be no
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repression from the Government side.
Let ug give ourselves six months or
four months of truce and then you
will see that the face of DBengal
changes. 1 want to see the face of
Bengal change. ’

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): There is much
10 think about in what Mr. Goray has
said. We gre all concerned about it.
Mr. Rajnarain.

SHRI BHUPESH GUPTA: Sir, I rise
on a point of order. When we said
about the police, you did not seem
to be concerned about it. It is not
good for the Chpir to express concern
partially, What Mr. Goray has said
we take it very seriously beause he
is one of our very respected leaders.
But I also represent a party., When I
pointed out to the murders committed
by policemen by giving facts and
figures—that was not an abstract ap-
peal; we had given you facts and
figures, names, number, and so on—
at that time you did not say we feel
concerned.

THE VICE-CHAIRMAN
AKBAR ALI KHAN):

(SHRI
Mr. Rajnarain,

SHRI A, P. CHATTERJEE: Sir, on
a point of order. When the debate is
going on and on such a subject as
this  with great respect to the Chair,
I must say that the Chair should not
show its partiality for a particular
party or particular cause. We also put
forth our point of view and said that
the police violence and police murders
of young men are more terrible than
inter-party violence. You did not gay
anything at that time. You should
have opened your mouth then. Why
do you now opeh your mouth to sup--

port something which goes against
our cause?
(Interruption)
SHRI MAHAVIR TYAGI: AIll that

he said was how to establish peace and
maintain democraey. It is on account
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of those sloganc that the Chair sup-
ported it. The whole Howse agrees
with it.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI K.1AN): Mr. Rajnarain.

SHRI BHUPE3H GUPTA: You can-
not buy peace n Bengal by shooting
down people.

(In:erruption)

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, please.
It was the turn f a Congress Member,
but Mr. Rajnarain has requested me
that he has to g to court for evidence,
So, 1 have exercised my discretion and
I hgve given tte chance to Mr. Raj-
narain.

HY UHATNAN (IAT R ) : =iter,
¥ 79 q9qW 7 WA #X g fF owwA
N F@ErTER T A MR FEAT A,
St ardrs # F oww fod sfem Ay
Cil

SHRI MAHITOSH PURKAYAS-
THA: Why nct?

St TFFATAN 0T § qOET WG
& F7ATE | 7 0o Sl TR ATET,
2 Qo o TEs T AT AT 35% (3 B
rafaq @EE #1 YRS A A I
T gz agar; R awgfeaf avasar
fevar gy o @y, ag AW 98y wra,
UF TR § @ E FFOFETE | AR
FTeT QO A¢Fa § g AT ArAA § T
FATHT FT UTIW F1 S, T¥DT HAST
TR FE A §q, wAX Afg g@H
o {Eafa w1 v =31 famgqu w2Y gian, @
TR FFATFI 0@ 7T TFAAT AT &Y FgAm
=ifgw |

o, & 37 Fga1 Aear g s o
agh uyw fawa ao7 2\ ofoswdt g § oy
=W sfrer A1 7 oF FEFT F AqEy
F FiT A0 TR f2gr 99 97 g9 3
I A2 a1 a8 a8 faug § aw
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F gmad | afs=Hr FAE #OqAEE
afufa § & o g, 792 47 qA7 § qfv=adqr
WA FT FATEHRI AfAfT o St 8,
T HIF9-F A7 3 gom st ¢ 5 99
FT qg T FIE AT AGY g1Av | F AV
FT foreft Sok & ST 2 AEY T Av | g FAr
T 2 afsgt dar § 7 o § AQrer a7
o e =0 To qro A=A & oT 13 I
1T F7AT AEATE | AT To dro =TT T
e F3AT mtfen; #9.fF < o dTo
ST A T W A T TG ATAT EL7SAT
F1 foamr 480 | 2 go dro Tt
2 IUAT RN AE-ATE 7 fear, aEi-
H—é} e faar s o To Yo FTHAT ATTAT
¥, fgmens M § 999 719 § ;R
ug IR WIB-AIF FT | T8 2 T&
g1 {5 ofgm § fasha Fza § o} fgam
FWE | Ig ATF Fgq § (% | fexez<fon
oI5 f3 Mieneae § asw F7a1 g )
g FERE AT TR A 99T Q@I
afes 8 = 9 A F 7A9AT H 99T
T g | Y s¥e 1o " gfefaay a2,
§ 9Z WAL AEAT § WIF 37 A9 |
oqF g A A qren & fw
TAAT F A TR P AT qAGA F A
qfeqmar 8 7 & T8 TR0 Agar g
wifasn wfamaFaEr & F1U9 [IE 7
Fa1 FigAEF v ®1E afeqrar g ? § oz
ST =TEaT § f wEE feoma g ?
FaT T@ET w1 afear g 7 & ag SAArv
argar g 7 foe froem a2 7 aan
T F1E a9 E 7 K A FEAT ATRAT
g ¥ maavas anawa #iv faedw
wEET FT IAW T F T80 39 ) qaq4rfa
¥ g @3l fFar w7 w@r @ W z9d
AW FATR "ro fo ;1o & AT T
arfgx &, FifF 39% 9@ qraqa § 1 59
FT Al ATERT W E | SAHT G ARG
T FT TET I1T ZH AT FgA &, I8 o
AT ST T WO AH AT QAT S | R T
a1 H1 FHAATE 5 frt e w7 wowe
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[#r TaATT ]

F qraA F-FAT qAF AT | FHIA
e 3 A 39 , AW TF T 99A g,
X IH YA TG §, sEfAT gwTa
e I & AL qTHA & HaeH & qHT
FHI-FHT TATT TN ZU AT & | AL
faar =T To dro sl @Iga =or M7 |
# 379 qeAr fF =\ T 96 gara
ATAY AT FT 997 FATA A4T, 347 I
AT FIATET T4 a9 & AWIE & fqu
FIS QT F¥ At g ? AR afz qfemw
ST FF gL AT H fa@r gi—— &7
HTHT AT AT HT FT G gART
IALA—T 7 =7 Go Fo =wTHAT g7
T FT AT FF GG § 9 & fafy,
I F7 firfz, w15 1 Tezafq, T #71
weafa 1 gz T F faT ag quRE ®
FTAFT ATEAT § 9T &lo Fro ATE0 THo
F WA T |
{Mr. Deputy Chairman in the Chair]

HrAT, § 78 9@ wr a1 5 AT F7v
TOHY FATIT ATAY, AT FT AT ZHIA
JTTAT AT AN FZA § FAT 9 AN I
Fg a%d & 5w F1 Sfase ww
#r fafe, T #r sfqsz @ @7 fafe
TR FF TE TEA F (77 qATL AGY &, AV
VAT U F Ffq a8 IHEE ATARS |
¥ Of qcal 7, OF @011 § agd &Y 9T
¥ 919 Qo1 ATEar § 5 S =T F "
F1 HTEA & gfagz #1 s a1 gfgdz
AT § A aHTH qfe=m ST &F A7qrt
o< famd ar fagand &, =1 F O AT
6T F ST FHETTE, T E A @A A
2 9% 7Y & A iR 7 99 {7 sxage
q, T FEA I WA FEAHA fopar
W1, IH 999 9T AT IRfRar & arg
far=e faar s ) @A A8 20 & wrey
WET AT AAT § ) a8 AT TATHAT ATfGT

g9 AT F1E qrEt HTHRAT § g9

TAETT &, T77A T qF 7T F7r 2, A7 gforarz-
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da ¥ 7g) ST | SaAa § faearg @
FIAT qTEt gFaaTIaA § T Er A8t aFl |
a1 & ag SraaT =rgar § ¥ aar o dlo
Afo W FHfae qEf oo
gfaarda # B ST &7 )

ot qAW A g a1 g ST
AZY, W A1 graqd grar & |

St AFFT@A : qg A AT E,
& TAa gy g5 HaT g, Hitr ag &
Trzar g fF ag g9 A 9, 3AE
afg & 1 oot oF AT § FgF2, § 78
gl fageT #3a1 g, 55T Arar-fasg
FIAT § HIT gl ZAFT aqAT 1840
g 5 1 St g & AT T W
Frgfaee el #1 qIFT TET * IFAL, g
FAT gAAIT FF FAT GFAT § ) AT
SAar gfaare aEr 9= aF|r | mtay
ghaarvaa & onst Wrd § ST AT HLAIT
ag wifqez grm, ag fewdzx gnm, =g
uATfFez g | 7 T A8 fF aved-
L FITEAFTIRTE | gTAET 2 5
9T TAR A19 97 W Fad al g9 %0
TG F1 90T | ATHFETT  oFqT ?
AR W FHRAT KT TE AIE A¥
ATTE 1 oA ? WA FFT FE A1 5
ZAR UFNE & 5 §E-ATE ATy,
FAT TFA ¥ 9 [ TA-THAT 6T 2,
HAAT AL §, A A *¥T AZET AL AR FT
HTT Z1 T AL T8 7237 9T AT F
BT § qTRA TT ATANY AT Fg TATHATR Al
gV, FF-TT5T A4 ZW, A I AT
HT AN FT T ERO ) q@r R wgser
AR § g7 @ A E fF o v v
giar ferzaefoy otw fa Sraefoz i
fa Madfoaz atq fg Nafaz §, ag
Fga g——araefoae @1 feadaxfry -
azfraz & fax Mazfoz q——1g a9
FAT AT & 7 FAT qg FAA AT 7, AR
FT JT-q€27 & 7 Tafar aga & awrs
F A AT AT Fegfaez O A
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gfaar #Y FFEl g5 TR H oA
afars & w=7 wifes afEms @0
g, wifas 9 EaR aEr e 0w
W WG FHfaee qEl gEdr g
far o gfe0 gewr #1 qEFfar &
grrsETe § a1 # g9 fAaga ' fF
gdY g @3 |

e, fimr ot § ag et =tEar g
for oo g ot /@, WS qg AN, T F
poAT e § A & 2fq Same T8
3, S T T F ufy whe a8 @
&, Y WO T ST @ WA § Aa-
g 78N 2, 9 Fumma R ar A€ g
ag 9eA & = 972 wE F oo, W
aifwr & @ 819 3T g A Four-
Fred & fad sy 5 o g0 o & WzFE
g o fd © 3 X1 E | WR 4 o
T=o Jo F AT T g1, AT &9 A
AL FA ..

famg ® dar (st zmEwEw
femt) @ @ @ AW E FIA-AAE

Y VTATEAN © 5T JF AT
TaTdad GAIH A It W & 4T, SaFT
AT T EH TR AT T TG HIWA
FFT, TAM T, AN HAA TS FI
garat ! ug 7 W qm o gAw
FEAC AN T § /@ AF e mA
T L L T e, Jw A feafy
FAT 8, | IEE FOT M €1 v
TTAT |

T I | GHAAT T, AT A
¥ grSeTaEar F1 FEEr 8, UF
CgfEa & AW gEd g ax wes
O & fag a0 AgiEi §1 e
A § T TTH AN, AW AT,
Fee FAT, AfZATHT ®Y FEA71, 9T FT
T SAT, TAG AEAE ) EATR
fag o Wro TS my W U, §
IAY AT FEAT A fF T ag T
A 2 F il s Sifed
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4 THo UHo Yo F W AR Y |
ATHTIET TATY W & 1 I/ 2 93 4T
o o e (uw) & fommd w0 &,
I Yo 9o Ao (TH)H a2 Far iy
T freae @i g g g | W
gATR TRt |y 7 AT o o ;o
(Tw) fomm 3 &t ga=T fregard BiRA
g1 ST & 1 WL ST fregardr agt
g5 g, 7z feafq 31 ooy ey
FAEmrgnrar)  Sameast & &

- ®ren = R E, A= gare 3t aafagi

F e FT QAT T FIE A
#ro dto oo (TH) F AWy g I
R fomde (Tw) F AWl E
HYgead FEAT AEATE, a1 ag gfaz
FATA KT AT TAA TC &, qgo AGt
qHE ¥ | mF ag i o FT
ST-93T, I & AT FTed
F1 FAR G Y & AR gardr qorfas
# femrar aradar wE, &
I9E qEAT WIEAT E, N g SO
AT 91 Al AL 4T 9% B, @9
Wi & 91 oar s fa =9om, sas
reiET ¥ W) ﬁ'm?ﬁo‘ﬁ'o@o
F AN, 1 39 9T W §, 9% fawwar
& ary faaes F=T 6 gardy s
F1 GHH, HIT AQTH] FT AT AJTG
f& dlo dlo ;TEo UHo &I gH oy
ST AT §

=t grawmfs © S o A

 ARY € SR A A AT ey

g1 IR AT A Ay € AR ag
TTTH IT AT TV A8 & |

o ARAEAT ¢ FIE gary
TemfaE  fTer #7 are ¥ o ag
@3 & gafad ag wikar ¥ s Sy
X FA 1 W g, @ AT qfeay
dne xr feafs § § 9y waa
AEAT §, 89 WoAItT § Ffarel Adf
WEY & &% &Y TR EAWard Aied
AR TR @ F Saw A 9w
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[ i aTera |
T & gy 1 HOAUT 7 ArAgr
£, 98 TAIfa ¥ aaEt & g e
SHEESIE i Al

TR A H A I ey § 9y
HFHIT E ITH A9 AgsAT g, IAfAQ
ITET ATH TG 9T AT J@T =0
o Yo o @ q@ A% 1§ 5 #41 orT
AT AT K FATAT HAF AT 7T
FT FTZT a8 TUH 9T 2 @er F faay
T & 7 9EE afATST FAEnT ! o
AT IETFAT AT NIEAT AT, Fh-eA
I FT AT IAA GRT AT
W8 | W Ig wAT & q AR
Sfq 378 FFAT AEW B wT e
I AT-FTeAr %7 fasig afw=dr garer &
G FIAT AT, a5t AT F AT
gt =fay | Far Wi afeady g §
i fag AR afem & wEar T8
T &7 @r g ! A § FFgAr 74T
g, g 9HE & A, Ig gATQ SHAr
g gast afgar aga A § A,
fir gfrar #m e ofiedt dmer &
fgg TR Agaa F1 AT IFAT G
T I 9¢ T917 9 IFAT @ & aifw
FA1a & axfiar AT feafa o s, frryy
agr o< fgeg wfrem 799 g1 iy, foaa
g a0 ared 99 19 ¥ o o HIT
fo @ avg & wifare adar afemr
FIA | w4 § qgT 9T 48 A9 FEATE av
F off Tl AT AT FTOAAGA FETE
5 afre  Jgt T FATA T G |
gfee & game &1 el F1 I
# A7 faar A &1 et #1987 #:1
& g | S AR g A S ¥ 9
FLAW ¥, 7 FH JoarorsT § fwer 7
T Faar {5 gw fer g § ofaw
FT A T AT HT AT | AT qES{ A
OO A 9 TF AT A FAAE |
IR a8 Fg faar A, 97 919 4T

ot IqgRrafa : qua T §1 AT

Maintenance of Publie
Order Act 1970

g1 mawr 15 fame fr o o s ww
20 Rz gr 77 € |

{1 AFTTEGN : g0 997 & qay
u et & arar 76 frar g1 ST § ag
Fg T a1 5 Ay ooftg oy g e
qEf & AR 99 § AT FA8 SO
gFdr g | gfa| &7 ey o qrEf &
qTATF TG FT AT H FH & ) gfew
g7 19 AT HIT 9127 F Areafes 999
H ST FAT g9 0 § Bh g | 3%
FEA & AATGF FCAT T1ZT GAAT T
@ g ol & S99 § qAR 3% qI0v
FAT FAT AT A4 A F AT Ig Tad e
TEr & | § STAqedT AFTE § AT AUgar
g v 3w o S wsdlfasw g st
JATE F gE@EE, A UL F AR
ST AqaeET IATET §, 98 @ AT E
ST & AT aF & HeaL (AT 3T F 1T
F1 wfegae F4T, TR IqF g A
ITER FT TSI AR q1 g Ta@r AT
F3T 9T FATIM | FT §H GIef & HAqT
fawaT w7 agrar &Y 8, 9 HIT e gra
T o g7 fgar &7 ggrar &9 1 gafag §
Fasfl qrgg & HZAT AT g fF F amrd
& qry g7 fammr fararw @ g d
gl & Fyva< FZ4T 1 agrar 7 §, T I9%
oo ¥ fZaveas aca QAT B ITHT &Aw
o qiza @ fgamems grm A} o9
IA% gra ¥ qrwa A &1 a9 F faa-
E yafer &Y agrar &7 | 98 77 A5
fas woa & A § wredm wcife
qTEt § FEAT ARATE o A gTH QA
1% &, A1 & 29 a9 FT TATT FL 16 gar
faar ot 1% fawama a8 § # w0T
a%aE &1 gifad &3 % fag I7+T I
qr T AR 7 fgmT & gafa wr agrar
7Y & | T HTT IF 1T FT Gro qTo
o WFAT &, 9T FIF 59 q1d F Wlo
dYo THRo{IAAY § WX FT AT IF
T A1 gfa¥r FAT AT AT AG |
I 9 WY & dI9 qriedt §, Q@ dro
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qto zmge @Y o dto THo AT
el sfmw amE |
§ oo far ot w7 we § g
ATgAT E o9 3w AW A awaTiwa
FT AT F fobe TE § IgATSIT @WIE )
A, 12 feas @ F1 987 9= uF qre-
aifrs fadiedt mfae gam o, fad
3fqer aid T Er S F WL A qv gt
T ST FAEA §, F A A §
aF gaa | e ot 97 wfear
f =% g 9 7 g7 WY S Al o &,
ITE AT AR WA AT Jrar g 17 3w
TG FT 987 T 9997 g7 | F§7 I
JRIETFAT § g T & fag &S
qA T 23 77, avearfaEar § a4y
H AR T Ay & AT TS | gt qx foaw o
TGO Y ST YT AT FEY T
T |
st gamw ala . aSETOEST S
HHT qgT 9 F'5 999 G & |
Y THATC A . F 7g Fger Argar
g ¥ fow a%€ + 7 a1 AT § &1 @Y
g, a8 BT W AT B T ST @Y
2 e feafq w1 gFReT A8 T ar
afvasy ama 31 feafg  fooelt & o
o7 ST
agt 97 A1 107 ek a¥, 377 FEr
aar v gl 7 w7 Tseedf guiy fag
o Gra 2, e A ga wadr Saemey
garT o5 § ¢
qET FAT 4L AXIT ATHAT FAST
A0 FT AT | FEE waAr wifaw
Fi5A139T FAT ZC, AHIT & FO
oETaaT &1 A% 1 fwar  wurower S
FT foqof &1 AadT TIA U OFEN
Fgl 1% ag agr g fr ghaor o =1 w10
TH K 33 AT IIF A F 1 gv gEy
AT F1 0% FATAT 97 qq 1w
A A A1 A w5 At
g fear o aewmfasar o 2%
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AT T8 F 1 3w aw § agf o fesdr
T ST & ANE wiT i[RI TR ¥
TIT T TF AT FE 9 mEiEay
g1 fozgTe faar qar

MR. DEPUTY CHAIRMAN: I have
called Dr. Talwar.

St WAATIX ; oATRA, TG,
ga oF fage ¥ aw T IgE

st wmedrefa oA A ¥ 5
i T 7E %, 9 25 MRz Erag |

St TAATIEW | g ATET S
g Br mwz gira wy feafy gui s
qAT T FEATAAT AT &, WL AMA
#1 feafls wage eada arél & @
qEArEAT FI2T 3. < anta & feafa
To qro =S GEd@ar <Igd §, %X
Firier &7 berfq T gmo gao ey
FEATTAT 5170 &, 31 97 a6 & Far 20
3 IH WIT %7 FEAEAT FL FIEE AW
o ST 3heR. AgE TET i ETIaT |

(Interruption).

MR. DEPUTY CHAIRMAN:
I have called Dr, Talwar. Please sit

|

D

o Y

down.

Y AT oS faa
FHIT, TIFAT FT, THAFT

oft IggAwrfs : HT FI@ EHT
& ferar &, 59 =vw 33 S0FT

st AT ad uF fawe
fifs, dr= ¥ =g Tifaa

st JagWmla : wg g 3@ T
ar fage ® 93 3T 0

S TRAITET : FHTL ITA 9
faariasi & gfmo & gor 7 zfew
S oo wewlasar fEeEdy qeRed
FT @7 & afxd ugi A waw TR
qrE{ T TURI ZT | 8, 47 AF WA~
gifawar favnft oo g 7 ¥@
TGTE FHHAT AT FD GANT ITF FIT
3T g3, T 9 WO TN H AL A §
amg v foo, 21 A % 9w § @1 AT
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fetaie fear 1 wad srarfeaerdy wgar
g, @ wiw waw 33 J37 faqa gaie
FFIC ) F FEgar | ar g F W}
gl midy, g fafe=y 39 aw
LECEIECIIE A I G I S £
WATT BT g0 AT T | A qrd
et wi% g1 JuaT 1 war w9 81
ST )

SHRI SYED HUSSAIN (Jammu

and Kashmir); Shri Sashi Bhushan is
not present here . .

oY T afsa § FEsi
FEA g Fgm A aT 42F 87 42
¥ gu foeter o wors &, gRA Y
qars wa g\ & sfmw S & aAr
wrgar § v A% safeafs 7 9 o1
qiz fey U, gfew sat 9@ & €,
SAFT WA g AL, 95 FT FEdl F
AT GO I9F FAT AT A 93 | WA
78 wafa &, 99 Qar Jaw welt g fomd
& gra § ofegdt gmer & & afr=sdy
T HOHTT T W E | ST AT FL
FAFT g a1 e F1 9ol § woav
gemHr AT ATAdra FRfqee qEl #1
& *; FilEm e gew faage
IeeT g1 Tar g |
DR. (MRS.) MANGLADEVI TAL-
WAR (Rajasthan): Mr. Deputy Chair-
man, Shri A. P. Chatterjee has given
many instances and many other hon.
Members on the other side have done
the same. But Shri Chatterjee has
given many more. Sir, the CPM’s ex-
Home Minister of West Bengal is

under the  protection of the
police

Y TIRACIAN A T eqTge
T wEn | & 97 @ E Hoag ST
wigar & f fedt & mrarg §F F7
TEEHT AW | AT A FE AT L L

(Interruption)

ot gewmafa @ w1 vw fag amEx

W AT HT AT T TF !

208
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ot sqRAE T2 @ w9 & g7 WY
LA
DR. (MRS.) MANGLADEVI TAL-
WAR: I am not yielding

st gaadrafa . og grew ¥ Al
FICT AT fHT #34 fF gardy 999 &
Ffs, o 7 Wy

St TTATTED : gW AT AQ E,
TOE I FIAT ] g F T W
et & medey § wF0 §) 38 A1 WA
FA AT TET [T TG TE T4l
T |
DR. (MRS.) MANGLADEVI TAL-

WAR: It is a very bad precedent im
this House. . .

st gqgAmla : wT Fo A FE,
9 1 Taque fEsAg FE5 gr, T v
qr342 Read € g, 980 w7 g ar qgl
EGERARE L

st zaraasgy Taw : fafae &y
ST A1 39T g

MR. DEPUTY CHAIRMAN: Hehas
come today and is raising it.

sft TrRATCEST  wgET @ F
TuATgSi garguaar X ) § a9 ¥
1T U § |

DR. (MRS.) MANGLADEVI TAL-
WAR: It is a very bad precedent to
be set up in this House to interrupt
the speaker who usually hears with
patience and with respect all the hon.
Members on the other side,
Sir, I was saying that Mr,
Chatterjee has given many
instances and that Shri Jyoti
Basu, the ex-Home  Minister of
West Bengal, is under police protec-
tion. There are so many other lea-
ders, Sir, who also owe their lives
and their safety to the protection of
the police. Sir, the police excesses
might have been there in some cases.
Well, we are not there to verify what

4 p.M.
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is said on the floor of the House un- | is spreading very rapidly to the other
less it is subs-antiated and there is parts of the country. Sir, I will try
some kind of evidence. However, | just to draw your attention to to day’s
they may be correct; but to condemn “Hindustan Times”. It has published
the police force as a whole and to a very alarming item, “The Naxalites
condemn the very people who are kill the constable near Kapurthala to
responsible fo; law and order, the | free colleagues” and read the just few
people to whort we owe our lives and lines of it, Sir. “A constable was
safety and pro: .erty, is, I do not think, killed and another seriously injured
good for any }arty, Sir. If you only | when some persons, believed to be
demoralise the police, they will not | Naxalites, opened fire to secure the
be able to do t1eir duty and they will | release of an alleged Naxalite being
always be shaky in doing their pro- taken by the two constables on G.T.
per duty. Road near XKapurthala yesterday.”

Sir, with the:e words, I refer to the
two Acts that n1ave been brought be-
fore this House I do think, Sir, that
the Governmert has been forced, has
been compellec, to bring these two
Acts. They ar: harsh Acts, there is
no doubt ab:ut it. They are Acts
which no Govarnment would be
happy to bring forward for their
own people. But sometimes such
radical measur-s have to be adopted.
Sir, medically, when a limb or any
part of the boly is gangrenous, it is
dangerous to the life or body of the
person and the: that limb is amputat-
ed, a radical operation is_done‘. Simi- tensive. So it is necessary to deal
larly, Sir, in the administrative se‘f- with them very intensively rather
up, Administra‘ion also, when condi- than allow the whole of this type of
tions get beyond control should tak_e violence to spread in the whole of
such radical measures, do such radi- India.
cal operations. As for these two Acts,
they are justifi~d. Sir, If you give
them power, it iz not the policemen
who have got the power, it is the | tant colleges from this city—who
administrative set-up, the District | have gone and written letters to their
Magistrate and then the other officers | parents saying that they should not
who are on dut’, who know all a}?ou‘c try to follow them or should not try
the people, wto know the activities to trace them. There are hundreds of
of the different parties, who also have | people who are going in such a way
got the power. How radical those are | also from other parts of the country.
have been grachically described by | Therefore, it is not just a question
the hon. Members and I do not want | which is confined to West Bengal
to go into details. alone, and, therefore, to dealt  with
this type of violence is most essential
for the Government.

Sir, the two constables were taking
the Naxalite in a passenger bus to

Kapurthala from Amritsar for inter-
rogation,

SHRIMATI PURABI MUKHOPA-
DHYAY: These two Acts relate

to
West Bengal.

DR. (MRS.) MANGLADEVI TAL-
WAR: But I am just saying that the
Naxalites are spreading everywhere.

. I am saying just this that the Naxa-
lites are spreading everywhere. In
West Bengal, their activities are in-

Sir, I know that there are some
young people—probably from impor-

Sir, therefore, I think that the Gov-
ernment is justified in bringing these
two Acts. Anonther point I would Mr. Chatterjee and others have said
like to make bhefore the House and | that it is the police who has commit-
it is the Naxalite menace oF this ted atrocities, committed excesses,
menace of violence, Tt is not only committed murders and all types of
confined to We t Bengal although in heinous erimes., But I will just refer
West Bengal it had its origin. But it to a paper “Hindustan Standard” of
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Calcutta, dated 3rd December, 1970,
where it is stated:

“Naxalite violence in Calcutta on

Wednesday claimed  three more
lives. In the morning, two men
were killed in the Entally area

where an attempt on the life of
a police officer. . .”

I just want to bring to ‘your notice
that attacks on the lives of police-
men are being made every day and
everywhere by these Naxalities. It
says:

“ ..an attempt on the life of a
police officer ended in failure, when
resistance came from the local peo-
ple. . .”

I am glad to say that local people
are also becoming conscious and they
are resisting these Naxalites in pro-
tecting the law-abiding citizens and
the police. These 'young people came
1o their rescue at Tollygunge. It goes
on:

“At Tollygunge a student sup-
porter of the CPI(M) was stabbed
to death. At the Entalley incident,
one of the victims was Amulya
Bhacha, aged 40 Vvears, a carpenter
at the loecality, while the other was
an unidentified Naxalite, about 20
years old. . .”

MR. DEPUTY CHAIRMAN: Please
conclude.

SHRI KALYAN ROY: It is very un-
fair. You allowed Mr. Rajnarain to
go to the Supreme Court. He took
nearly 40 minutes. . .

MR. DEPUTY CHAIRMAN: Only
23 minutes, not 40.

DR. (MRS.) MANGLADEVI TAL.
WAR: He was an unidentified man

of 20 years. Again I quote:
“The police officer, Mr. Amar
Gupta (35) of the Detective De-
partment, escaped with knife

wounds, but had to undergo an
operation at Medical College hospi-
tal. Before collapsing, he managed
to fire three shots from his .38 revo-
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lver, killing on the spot the uniden-
tified young man who had stabbed
Mr. Bhacha fatally in the stomach”.

Sir, the thing js that really these
Naxalite, also with other unsocial
elements, must be there, and they are
now after the police. They are kill-
ing the police personnel. They are
killing constables on duty. They are
killing police officers and other offi-
cers. Sir, we all know the tragic
incidents.

There is one thing more which has
been referred to that some 15 young
persons have gone from Rajasthan
and other places. Of course in Ben-
gal the posters of Mao’s pictures are
displayed in the distant parts of the
countryside. Also the statues of local
leaders, leaders of national impor-
tance, etc. are being disfigures and
Gandhiji’s literature are being burnt.
It is not so  superficial. Tt is very
deep-rooted. I agree that the case of
it is not altogether political. It was
instituted mostly in the beginning, by
foreign powers and perhaps they still
give aid in arms and money and
these people must be getting even
now from some of the neighbouring
countries but they want to  destroy
the very culture of our land which
he hold so wvaluable. They do not
want us to have our culture or edu-
cation. T will give some figures. Over
1600 incidents of a violent nature have
come to the notice of the public in
the last few months. Hundreds of
people have lost their lives and as
many as 45 members of the Police
have been killed. Thousands of them
have been wounded. This difficult
and dangerous  situation in Bengal
has deeper maladies. Tt is economic
no doubt. There are the landless peo-
ple and  there are the unemployed
neople in very large numbers., The
neople coming from East Pakistan
have »dded to the difficulties of West
Bengal. One thing more T want to
say. Caleutta city'is in a very bad
shane. The condition of the city
must be improved and improved
quickly. With these wars, I oppose
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-both the motions moved by Mr. Bhu-
pesh Gupta and Mr. Chitta Basu.

MR. DEPUTY CHAIRMAN; Mr.
‘Shlyam Lal Yad:v,

AV FATRATR AT ¢ IwaWAl
qgiTy, g S fEdr A F 2
frgasy & g7 9 {30 7 Teq17 7rat
& & guwt g sraTg W fam
F34 % &1 FIL0 ATTH HIHA T@ATE |
TS AT 7 Y By feafr sawa g
5§ 399 IH 30 H QTR 5T A€
177 g G T & | aTeTd 7 At
Fr ot 7 feafs § s e F7 3f9-
g ga 3@ arq anAal § 5 1967
® AT FATT B ° § FIT TG F9
1952 & 1967 ° % 47 | 137 T
q dnia & A9 7 g arfegd 4, qfy
F o gIC g TwRI q, FFpaa &
e g o 3ef & fagr wvfeafs
e gr i o, J faeaifrr off
wifsrdre § A0 IAF T I garc
7 Fifgd &, 2AW Fr WIET FAT
arfgy oF agAeTgil SuH GONH
3 & 1967 F AT T ATA H
gy Arard-ore TfEAr W T AT
AE AL FZT AT F{fA F AR
ar, fgsr v &l TmTER %3 9,
faay 9338 frra am dar fag 9,
g 3w ¥ gateraw i rfedr mad

Far fea o o1 4 vidr §TiE,

AT g7 FATT F AEAE § AT 4O
L I3ETC WA, FOAT @I &, TE it
Tooar faeer vr fear & & @0 faor
T g TT WA & gfganar [dr of
gz afezai w3 ¥ W A% AR
Ty WA IqE Sgw 41, famer
F& IO FTT, AT HIT I G4 FI
737 gopR 37 ofewdr gara 4,
AT, ITT T TTH, 9539 €T H
feqi %1 Wrara f&@, awe §

Act, 1970 and West Bengalzi4
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T3 AT A, 33T T AW FT AT A A=
fadm &, fRaFI TA7 B W T 4@,
AR AT A AT gwT AT A
g gt ama s o afrgf 3
31 ¢ feqfy w2 fagan o F feo
&Y ®IA F AIATFI ) T TR
IF gRT F1 FAFT BT 35 g, A W
feigor 7} & wawmaa § A 06
FI g awwT: 7 frmarid W g1

7S w3t T fexiq %2 | far N 78t
T 0ifEat 8, F 3% 70 29T F) IeenT
TR FAR 3 AIA F AT F2AT ¥
T AT IT AT A A7 H 98T 31 A1
gfaT F T g9 § wegc g o &
wAFAT 3 0 WEAT & w71 # F fgar
F FIA T @ & AR II4F A
e AnA § wew! HIAT FARFT § |
5T T FEA wF 7 ARAT § o Tg
& W T4 T STW, FAF LA
AT F OVET, ANIF TS
fogn 2w &0 & g9 937 wyriag 7
T § | 39 T 8 7 I ¥ weyfaway
T TR FOW HTT T AICT BLAT
TRT & | 3@ A&ET F IE TAA
g {7z e & feafy & Ak & ges
FIK T, NI qZ TG T4 FAT & v
e ° forr ~z Ay feafs geam 30
T, T4 AR HR AW F TR A H
|l BT TEAA | FAT T AR o
arzT ¥ s@a w5 19 @ 7 feafy
TR fagre 7 i 9z 1 5ot o
W E 1 s A werfree a@ T & Aar
€ 7 g Fr qER AT & A< HIAT
wfett | Ay faaraE & e qnd
g Tq7 IRV WIAT AT JOAT & | ZAT
@ F A qag § A € AT WY A
T AT wiAa g AR g #
FAAET FGEIT § A9 350 W 8 )
R AT F F wed WE Wi ¥
Jiq STARTE fFaT S JifEy, T Ay
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[+ 1R AT ATZT ]
F g FLAT A I sy =[fEE,
T A AT F §q ACAT FqT T8 A
T AT AN ATIST 40 AT T IO RX
fa1 gua i M fwz agy st o
AT § gAGUAT FI |
gfae & T[FAt F AR 7 OF
Tar & fv 3ER wAar ¥ e,
Tgq W e § 1 gAE AR W aga
Aeqy AT a1d w47 0E 2 % gfera
WMAT § FE AW AL qF & | A AT
qEEEdl A1 FFAET F 98 9%
feer a3g & gfaw & & gwem fan
st & | 91 gfe & Zfew & faardy
2 3IT% I S gHAT foar sm@r g,
gU WAl Sar g AR W OTE F
FF ARM &1 77 sy g 1 O faard
fRel TIAAAET FT THT FF S7AT 8
& w2 Tagead foa w2 gfaw
gl g gAAT FL IT § A ITH I
MAT A T7 GFT & | 37 A& F7 904
T FiX TG | Glo o Ao T
o dfo Qo & 17 2T E
qrmax, & oAt T & I8

qara AT Fgar § fF owed wdsT §
TF FGIF ATAT FT BT AT AT gy
g1 a7 & #I I8A 9gF X W aG A
wgagYr T A 41 UsfaFw afsaa
HT T FT I T | FAY H T
TZT AN AT & A IFT LG F AT
FARLAT ) FAETIF FATAT W A
gHTL 3w A FE AT g IW | 3w
M T wF T 7T W av & frafy
937 gl T JT ZAT AN FT AN
FIAT TI7 | TN FAT F AT F
fag a3 & = Fafzr gwT JFam
9T A Fifm F7T § AT ST qEAT
F g qEREAT AT ST ACE |

S FEfTEE A0 gad T st
F SIaEdr BT g &1 # 9g fadaw
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FAT A(FA g 7w fFaAy F aw
SATT &, AAMT 8, FAF ¥ fEwre g
A AR ANFL TE AR &l qAle
famr s, awd w2 foar s, afsT
X% N8 AFQET @ gAr =fEy,
fgarr agr s =ifg® 1 =@t avafewe
qrEt sacEed! Rt #1 Seqr auiEH
g5 A AT 9T FewT FI@T @ E,
FAR! | T AT TG ¢ HITIH 5@ /
731 9% WIAST 9371 FT W & | W
qfem g4t feafa 9 grady 78 sty
2 VA A9 FHT T qAT T FIAT
71

TET A€ ¥ T q07 WITEY WzE F
ZF A TE R I@FWE N T T
Fza g fF marE W e w7 femr s
Feqfqe  qTef =edr & fF sore gt
T G FT TG AT AW & §ATT I5
ST W W F JEATIEY A FHAA
FIH T IT | 38 q€g T IH AW
W QA 1T AT ALHTT TTAR FIAT AGH
Z1IaE Efr v amH A b gramm
F AT FEw AR AR F e
VBT GR F FIATFIT G | al § 37
At & g fAdea F7ar agarg F ane
3H W T Sraar At wfzzs £ ate w1
ey FIAT AT & T 0 F qraT 7y
& T agt B saar T|AT , T EH Iy
q% SFF ToEET @3N & foag § e
g 1w gA A | fgeme gara
TATL AT T GEA AT AR FE F
g9 TET WUEIH GeH WIAT AR € AT
f@T & Fgarr fof ST sAwT &g 39T
ar 3%

ar ¥ Az Fdz7 FA AR 5
AT ZATY 20 H 58 AVE &l Wl S9 X
TET & AL AL AT w1 AT F7 @ty
fepar ot 1 AT & fag wear @ {
ST | Y AT gHTR AW F A §, oY
epfa avaar AR Tada 7 HAE &,
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I FIMAT F €1 AT FT T FIAT
stz 7t g | odr g9 FAE |
o Jro THo FI IET F T¢aT H H(H
H T AT gL AT |

FD AN A7 T, T TT BT
F1 w1 foan, geer wamT war . wEy
SAr feg Q1w AW GRATA HIW
T Haw Aar ¥, (A qrE wr A
¥ 3w ar A7 foar mrs gaFr giadl
F1 gR AT FT W 3T, STH qHAT A
gl giewd F1 747 & 1 gL A
FI T IW KT &7 77 FAA FL G AT,
A H, Tl § TR AATAT BT
AZ T2 EFAT, T IWH0 FA90 G/ A
1 {Rar 910 ) AL7 TR I GAFAT
3 fr merfaesi & T3090 ¥ A3 AA
FATTHRT TIT5 IT F ST FFAfEET
FI A3 @A I, dlo o Ao qro &
AT F1 AL TN A, AT F 74T F1IT
Fop § 437 YT 07, A1 FF I K FAC

oS AT E T I F TTAT HI
gare A & Ffaw gy Wr 1w
57 A5 FETRA T A G | AT TG
IR AR P D C ARG AR AT S
qfee & &g FI70 TIZLE @, A
araq geT 31 W@ &, Pt exlaa w1 9%
97 FAAT GEFEA 31 @I & | AT FEF
far wr1AT gRaT ¥ fag gfwe adi T
& =rz7r g B O % weafeee Ramll &
giog gferg &t § g amE T A 9,
fixT AT 97 PF 37% T T | /A
wgaril # wer {w safg ag T gar
F FTT 80 AT TTAT WIXG HI TIFTT
gF FT I | AT GATSAE AT FT
@ & wE Tg Al 9Aqr g, A
g @ fFam o1 g §, AT FTT
80 ZAT TIAT FAT g g1 7 TF BIAT
w7 @ g 1w A & gfag, Ifac
fF wiaw @17 £ g 1 AT wmE FW
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EASAT ZIQT & qT A F1 TAZT, AT
AT gl ¥ faq gfes 7 saznmar
139 & 7 R F2d & fF 2nd 97 aifr
FET 1 519%F 92 9 gfere § <F Frq WY
gifag, w17 gfes satesT 77 W g
g7 A amfer ar a1 &8, 7% wiy
gfere 38 @ 247 &) 1 grer e
g Tud g AIfsT oTfF ITHI T aure-
arg 2, anfaars § 38% 99/@ F7 wg%
4 %@ T | ATH AT F are A gfe gay
&1 ST & v ada % cwE  ges
& 1w wfore % < § T e | gy
TIEAT AT A o177 H enaeyt
BATR ZT ST, 1% wify & 3 &%
&7 w12 fawer st w@ w@or, @m
w31 [ Hife 7147, awrag w1 e
8 1 58faq & graal § fF g5 3147 §
IR gedT Fi 71fzn o7 g’ ¥ am
TR FAT FT q107 Z14T /12T |

MR. DEPUTY CHAIRMAN: I think

I will have to call the hon. Minister
at 4 o’clock.

SHRI KALYAN ROY: No, Sir. We
have been told that two speakers of
our party will be allowed and now
you cannot say this. And moreover
two Bills have been amalgamated to-
gether. You have allowed the Socia-

list Party to take 1} hours today on
this.

MR. DEPUTY CHAIRMAN: You
are not right; you don’t say that.
You will get 'your chance, Mr. Kal-
yan Roy.

o1 134T qAIT W (ITTAIW)
§ Fz77 =gaT R F1E AEEwr g
arfedt &1 A & T LEw § A AT
AT F |

SHRI KALYAN ROY: I do not
know what he is talking about.
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MR. DEPUTY CHAIRMAN: You
need not raise any controversy. I am
only appealing to hon. Members. I
will definitely give a chance to you.

At AR T AT (USHEATT)
FIR AT A I ET | AT
FI AR T W AT AT BT, IFBv qUET
HT TF A1@ AT AT | RT IR K AT
qRAT HR gHAT A/ q5T 9347 | Ay
FT AR Y T HTET ZT IHT & THHT
qretd ATTHT HLAT 9347 |

= gagarafa : q@ 1% waus
gt

Y AT FATE WG R Hi
TAUT A& a1 |

ot gamarait : 44 F1E ¢ w41
5-5 faaz Aie 3 ¥, afws = g
fewr== 93w =7 {9 G FTET 0

N ATHT A TG T gH
gufs 781 &, femas w0 &5 a0 am
qrEr FET |

SHR1 BALACHANDRA MENON
(Kerala): After passing the Himachal

Pradesh Bill, we can again sit. (In-
terruptions).

MR. DEPUTY CHAIRMAN: To-
morrow is private members’ day; we
cannot have this tomorrow. Today is
the last day for Government busi-
ness. If you want I can allow five
minutes more to each Member.

SHRI KALYAN ROY: No, Sir. That
will be a gross miscarriage of justice
and against the procedure of the
House.

MR. DEPUTY CHAIRMAN: I agree
with you that some Members have to
suffer injustice because of some other

Members. That is the situation in
this House.
SHRI KALYAN ROY: But the

Chair should not be a party to it.
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st gl SuE W@ woF Ro
F Frw &Y HAeaTda ge g

ot gaeRgls - § M AW Y TS
AT FT i § v wia feiaai aw §aw
AT 46 WL KL g7 SATET |/ F31
1 Toa qu f2@ g AR el d |
All right. Mr. Mishra.

SHR] S. N. MISHRA: Later, Sir.
MR. DEPUTY CHAIRMAN: Mr
Kalyan Roy.

SHRI KALYAN ROY: Mr. Deputy
Chairman, I am rather surprised and
aghast at the utter stupidity of the
ruling party. They seem to think or
they have been made to think by the
bureaucrats who rule West Bengal
today that these two Acts would end
the violent activities in and around
Calcutta. Again, I am deeply distur-
bed because I know that in the ruling
party there are men who believe in
democracy. I do believe that in the
ruling party there are men who want
to fight monopoly capitalism. There
are men who are disturbed about the
vast unemployment, about the rise
in prices, about the degradation and
inhuman poverty in which people are
living in Calcutta and elsewhere—
results of 20 years of capitalist rule.
That is why they should take up their
position today along with the pro-
gressives those who want to fight
monopoly capitalism. I am pained at
their silence and at their support to
these Acts. Do they not see that
they are falling into the trap of the
axis combination in the country?
Do they not see that for the last two
years the axis combination or the
grand alliance js shouting only c¢ne
thing, law and order’? They cannot
shout about the land ceiling. They
cannot shout about the urban ceiling
on property. They cannot shout about
unemployment. They cannot shout
about the land hunger. They have
only one thing to say and that is
the question of law and order. Do
they think that they will be able to
appease the reactionaries by passing:
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these two Acts* Tomorrow I know
that either the Jan Sang or the
Swatantra will come out and say that
you should have arrested many more
men, you shculd have shot down
more men. Tle frouble is they are
forging the cha ns which may one day
imprison them. May I ask the Con-
gress Members this, Is it only a pro-
blem of Calcut a? It has been made
the centre of the show as if some peo-
ple have been able to hypnotise the
romantic youttr of West Bengal and
have been able to lead them astray.
Is it so simple?

Is it not exa:tly the same attitude
which wag shcwn by John Foster
Dulles? Any vorising in Latin Ame-
rica or Africa was then dubbed as
a communist ¢onspiracy. Nehru to
him was a communist, It is not so.
Now, I would refer the Congress
Members to th: latest article in the
‘Time’ magazine. The heading is: The
City as Battlefeld: A Global Con-
cern. I want t» quote it:—

“The street is the stage, says the
American Yippie Jerry Rubin in
Do It!, his lLandbook for the mo-
dern revolutionary. In cities
throughout the non-Communist
world, that tage is alive with
alarming acti -ities: politically moti-
vated arson, bombing, kidnapping
and murder. The terrorist activity
is worldwide and most of it is car-
ried out by : new type in the his-
tory of politi-al warfare; the urban
guerrilla. Ir Washington, officials
were frankly worried about  the
possibility thit a radical group
might try to kidnap or assassinate
a U.S. official or a foreign diplomat.
Rarely has the capital been so secu-
rity consciou: Unlike the fortified
towns of old. the besieged cities of
1970 are thre itened not from with-
out but from within by armies that
are hardly e er in sight.”

SHRI T. V. ANANDAN (Tamil
Nadu): What about the Gandhian
philosophy?

MR. DEPUT"” CHAIRMAN: Mr.
Anandan, pleas, do not interrupt him.

SHRI KALYAN ROY: I am quoting

.
1
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from the ‘Time’ which he reads every
week in the library and 1 have seen
him. It says here:—

“But for a ‘year or more there
have b2en almost daily attacks upon
police, military facilities, corpora-
tions, universities and other symbols
of the institutions that underpin
U.S. society. Since the beginning
of 1970, there have been nearly
3,000 bombings and more than 50,000
threats of planted bambs. At least
16 police officers have been slain in
unprovoked attacks.”

I do not gee that the United States
have resorted to these Acts. Ty says
here:—

“Unlike the fortified towns of
old, the beseiged cities of 1970 are
threatened not from without  but
from within by armies that are
hardly even in sight.”

It is hardly ever understood that
this is the crux of the matter. What
are the youth thinking today? I again
quote:—

“Their ideologies differ, but in
general their rationale is that “the
system” is incapable of real change
and that the official violence of the
government (police, prisons, ar-
mies) can only be countered by
violence. The aim is ultimately to
destroy what cannot be reformed.”

This is the position with such mass
unemployment, degradation and in-
human poverty in Calcutta and
around. What else do you expect? Is
it not a fact that today the Naxalite
movement in Calcutta is taking the
form of a bitter social unrest, a bit-
ter protest against total economic fai-
lures?

What are you going to do about it?
I am again pointing out what the
Time has said. I am reading. What
you are doing is what the Naxalites
want and what the extreme radicals
want. I am quoting:

“Winning out over terror is of
little benefit if it leads to a police
force with permanently enlarged
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powers and a citizenry with perma-
nently curtailed rights. In fact,
this is precisely what money of the
guerillas want tg bring about: gov-
ernment repression that provokes
widespread disconient and ultimate-
ly revolution. The final weapon
against the wurban guerilla is a
secure and self-confident society
that can contain its enemies without

resorting {0 the terrorists’ own
methods.”

You are resorting
own methods instead of drastically
changing the  structure of society
which every genuine democrat wants.
What js the unfortunate position to-
day. Even there was once the re-
deeming feature of the Act against
hoarders and speculators. That has
been withdrawn. The result of it we
have seen. Wagons and wagons piled
with goods, edibles, cloth and other
‘things are seen at Ondal, Howrah and
other stations, and the speculators and
hoarders are not unloading them,
You have nothing in the Act, any
clause of it, to deal with the profiteers
and other elements who are responsi-
ble for the present situation in  this
country.

to the terrorists’

May I also draw your attention to
the ‘Jungantar’ which came out on the
.15th of this month? There it ig said
that the Naxalites gave a warning to
the doctors who were charging a fee
of more than Rs. 30 that tnless thev
reduced their fees to Rs. 8 they would
be shot As a result at least manv of
the doctors have reduced their fees
to Rs. 8.

AN HON. MEMBER: What about
lawvers?
SHRI KALYAN ROY: T am not

talking about lawyers, T am talking
abrut doctors T sav lawyers are
unfortunately the parasites in aur
canitalist =ocistv. T am not talking
ahout lawvers I am talking about
dnctars  Thig agnect vou should have
takan intn won<ideration before anact-
jno thie Tawr  What T am Tactly noint-
jnz out i that hv thage Arts vour are

\
|
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helping them to recruit more men to
the ranks of Naxalites. You are
actually strengthening the hands of
those people by creating these sort of

Acts. This is but one part of the
story.

The other part of the story is may
I point out with all humility to my
Marxist friends like Shri A. P, Chat-
terjee that Cabinet or in the United
Front about the 32 points? But they
introduced the 33rd point, and that
is the point of dagger, and then the
trouble started. That was the day
when the seeds of disruption were
sown. Is it not a fact that you made
the worker fight against the worker?
Is it not a fact that you made the
peasant fight against the peasant? Can
you forget ttiose days when two share-
croppers, landless labourers, were
killed in Prosadpur? We had to
bring out a silent procession of 10,000
stydens and youths and peasants and
workers on the streets of Calcutta and
go to the Writers Buildings to show
what was happening. At that time
why did you not learn your lesson?
After all T agree with you that these
are the Acts which pave the way for
fascism, the way Spain went under
Franco, Italy went under Mussolini
and Germany went under Hitler. T
do not understimate, the danger of
reaction as you do. It is true that
it is there. Tt is no more in the
realm of fiction. T see in their daily
confabulations and conferences and
daily combined attacks by the BKD,
the Jan Sangh and the Swatantra the
grand fascist alliance. I thought that
honest elements will combine  with
us in taking counsel that only nega-
tive wteps will not da. So I appeal to~
the Conorecs Members that they will
be failine if they remain silent today
as Mr. Chiatlerjee  thas failed by re-
maining silert when our people were
being murdered  during the United
Front days.

Lasily, T would like to noint out
one or two things about West Bengal.
T am survrised that even last vear
when Mr. Jvoti Basu was the Home
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Minister—and we had all respect for
him at that timie—Mr, Chatterjee re-
-mained silent when Shri Hena Gangu-
ly was butchered on the streets of
Calcutta, Tha was the first political
murder which togk place in Calcutta
of an old revclutionary in 1969. At
that time the police murdered him
in cold blood ag they are murdering
people elsewhgre today. Arup Babu
was silent. Today the time has come,
and I am not getting an answer from
the Governmer:t of India. .

SHRI P. C. MITRA (Bihar): He did
not remain silent, he supported it.

SHRI KALYAN ROY: Thank you
for your cont ibution to our know-
ledge and inte ligence. What I am
pointing out is this: Why i3 the Home
Ministry silent when Mr. Bhlupesh
Gupta wanted an inquiry, when Mr.
Mukherjee waited an inquiry into
the murder of Hena Ganguly? 1Is the
inquiry going to take place or not?
I want a specific answer,

Secondly, what gbcut that inquiry
into the affairs of the Sripur Collieries
where ten bocieg were found?

SHRI A. P. CHATTERJEE: Four.

SHRI KALYAN ROY: Anyway
four or ten—fiur is enough for me it

may not be enough for you. What
about that Sr pur inquiry? I have
raised questiol after question. I am

here pointing out the answer given.
On the 26th T ovember, 1970 I asked
what you are going to do about the
police officers who are responsible.
The answer w is:

“The report of the Inquiry Officer
is under cor sideration of the State
Government and decisiong taken
thereon will be laid on the Table
of the House”.

When? The inquiry is over a year
ago. Why ar¢ you not taking any
action against the most vicious police
officers there it that time?

Dr. Debiprasad Chattopadhyaya, Mr.
Pranab Kuma: Mukherjee of Bangla

1602 RS—8.
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Congress, myself of the Communist
Party of India and the Marxist (Com-
munist) Party all unitedly demanded
by letters by representations that the
Circle Inspector of Police, Durgapur,
must be immediately sacked and
transferred. He is responsible for
shooting down the colliery workers,
the steel workers, for molesting wo-
men and so on., Was not this four-
party combined representation enough
for you?

The danger is this. You are becom-
ing the prisoner of bureaucracy.
Bureaucracy ig not going to tolerate
you. After all, this bureaucracy at
the Home Ministry is in league with
the Grand Alliance which today wantg
to crush everything, fo finish the de-
mocratic system. Rethink about what
you are doing. Would it lead to the
liquidation of the Naxalites or would
your steps ultimately lead to the
liquidation of democracy?

5t Aae T (ITT I7A) ¢ 39-
gumfy wven grs o feafa s &
2, 99 fyaty feafa & qamama F gy
F g2 2w ar Y 2 UAT qHrSe
Farafee &, § I7FT FHGT FEAT
F1 Sgfas AN TEt FrEEg g, Areaa}
Fraafea SR T gAATIN FTART #7
aggeTse &7 & @ fear & o H e
Y AT FB FEATAG! ATZAT | H 98
qrAar g fo SAge H1 ST ATAN AT A
¥ foy srgToHaT O 8, ST FAT oY
T H A G i iw 5w 9w F
FIAT IW F I T 9G, AfFA TR
s feafadma st g, faaaw & o=
FmE F A AE g, fwawe ¥ Fgr
fam 221 gewl g #ARMAAT # gaw
e, 3T A &, for a%€ & A1 ¢Re AR
¥ geaifeas gfed sfeedl &1 w00
AT R, BT a8 A, A1 fae
HITT & 3I7% WL A0 andr &,
72 9 AT AATE TAF LaqA A1
LT AT, ATFIAT A AF 1T a8 T

-
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gE —faq My J g% faw & 39 A
AT, IFH A OF ARIA A A AT
fazr war AR afEgd & 9§ ST AT
FIAT qF F< {247 § | 727 7% A0 31
s f T FAT GO F 74T § 398
®AY FY, afear F1 T, grar gy §—
sy ATAT T F T2 & iy f5ig T
facrzaa HdaET D1 TS AT IR A @0
qz gaar fynr qan, g a3 Y WA
T | ST F aE TAT W AT g
2, fewr ®argd & @1 HIE wRATTF ATHA
A A& foam uF fw 35 @ &1
FA Farg 5wl & ¥ s fgarems
safaai § s Qrara gl &F 1 4R
T 917 #1 foerds § f gz a1d9 a=
3T A FAT FFET 74T | 4F G T
W g M feafrsryd age A1 w8
qT ST SEAM FTIA FAET AT G5
gagd i a7 a9 F TE A9, =R
gw fafiees wrgr s 3o v w3 T
feafa @ qarm za0 &, S § aeaar
g fafggareafizard g am wrsd
qF a7 39 § fa oy o o= o
X W F wax FAar 3y =@ , swA
oIS F7 (ST § Aa05 AT &1 HIRT
F[ifgT A1 AR W FATT AT W
IZNA AT AANRT 7y gway 57 &
FUTT &7 T TV AT GREAT |

M e & SrAar g B o ovs ST
AT AAT F FITTF gHT & | ST
fmdFwarfa eIz gy feafy
F1T a0 HE T azmr faar 21 & mas
HEAT & TF A& FT AL AT G377 1237

3

?

The spring at its source can be tur-
ned with a twig. But when it has
grown to a river, it cannot be cros-
sed by an elephant,
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wa i T ST 8 a1 SWAT gl
AT MR A HFLEHGTE | AW TH A&
q oA oA AT 97 afed & foA
qrieqy &7 T5ig § AT AT § 37 38
Fi feafa 31 T & SAY HizT3 &7 AT
o, f5tAa T A Wi T FIE HTH ISTHT
gt =redv ey v A Fr Sy feafe o
g Hyraqrg & 1967 s 7323
W F) 3 97qz a9, 41, fogd "o o
THo, Hio Fro HZo Fr qifed o &7
IEH A AAT A v qG T TIA
FIE, SiFal ¥ veg feewt foat, s
AgT 9T TH AWATES FEEA, fgerT
FIMET AL A FZF R AST a4 gT 9,
fSiad zii | wreA wr aWSAT s
& HIH FT ATIAT AT (F7T, ANSHST
Y &g fant 7T g a0 § e qorw
F X gg gar v 8 |

Arwd sfare s Rl 9 F a1y
qR 1T G g (% i geR W F
AL UG giRiwa gar, 3 fow Ag
mz game & aifewrw &, w7 A &
TR A ANTAET AHR IWF G
AT FT 97 B Femr Ay, e Ay
Fr wgT g ofi 2 Bfww LA gE
QSTAT FGATLT & ag 927 F1 foeat §
TAFAT H FOI-FAT WA [T 7347,
TS 354 AN 7% 3T, BT A v, Ay
g1 AT | 9 5SS ¥ wE@ § a7
AT 7w giar § fw AweaE 5w ave
AT WA a9 3% § f o FE AT E,
W T F AL G IH & YA X FY
nifgear sfgewr fofagse frar sm,
ga% gf@rdl w1 fafaase far s i
AT F ATATT qT, gaF 42T 98 i
AT AT ST HX IF A S AFCATZE
w1 &n # sifeear-amfaear et ST
TTET & ARIF TG F1A AT 3G @
137 3 F1 [@A g AT A1 FE qeg
F I FLT & g FAT Teg & @
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AR qERA T | F AV ol e AT
HTEAT § & T 25 SART Qg AT
AEFR SR I IRAT AT T T
ol st =efed o ife s 3w & e
wrfeq 747 gy, wfra sxaedT 78T <@
TN Sqda T, 7 WASIETE FRT AR
THE gifa g I 8 1qelne qa
ag WY ST fa qar 7 @1 % agi ax W
fagzam Stay feaf a1 Y 917 o)
Tz T wea e m s = g o 4, fagaam
T FLE BIEA AlF I7 7 0 wgTyr a9
T AT IS @ T2 F 097 gy F
NgraR @ 1 offeafay F9a
A wFar (% F ) F. 77 7€ T9@ET v
FIF AMRACHCH A TST
T W G T HS18 T AT o
I3, AT Al FY R I A | F wwgarg (&
ST TIAT, 977 7 I IS T e gAY,
FE1 1 (Faf #1 PrRd F foe ot a0
wgg A 9w g agr 9% mif
iy UFEA[ F4T FIET & |

9, I, Ge9d g 8 fF s
TAIAC FY a6 § ¥ ST & W gw
HEA W SO YR PR AT TR AT
3,31 T T YRE TR GHAT F Q@
T weEweEfeey A wARAIT § )
A0 GIAE 7 gH AW H T GrET-
eefrmr amd ar e T A fear &, g
Fifmgw ¥y e & arfovsy €
rE<Ed fe AT A% RO T ol | Jizes,
FTF a0 SNFGTE [+ 97§ 993y
A AT AE ST 7 TG AT AR S
QeI FRATTZAT 3 TV SAar aww gl
AT E 1 A FEE FAR AT ATH
FHINTHZGS F7AT ) FAH TR AT TH
argarfed #1 wad @ § | Juwl ToAT
fireaety ) HRAEES R AT e T FHN
fers FEATAZAT & | WIS AT Hoo Fio
awo HIT Hlo fo e F wiw fHey
gig | e g SIFWHZT ¥ &
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Aol THo FHITTF ¥6 BB T
gig s alo flogno 87 walx
F 4y gWeRT vgyt & qR Wl wwA O
da1gE HCRTTH FIVIR AU HYWIIET
Fawg 8gS AT IoE A WS T
dewavgF; fegfaderar a8 =
Y& I8 gInd, (% glo o gHo AT
Hro qro Iifo w71d 337 7 2, Hfaw
qft aT5 T SHAT a8 wTO AT ;S
T # feafe gaft gua & AT

LG FA R I R E i i 1
grmifRe Taew g 1w aa ¥ waT
g alFmagamaswane v g ¢
afew HRIWHE | Wy T Fo
#i feafaaua @ frsgergie ¢ 1 &
Tg siEAT wmeeEn g fa osweT aifezn
TRIRE TAEH g ar YW q =
g A AN & 6 FE-FE A BST
ar wre gfEfvor fay g feaw
w@ WEfRTT &1 amst ¥ ;ET
e AHE 9 i EHIA § P qEr % Ao
zfgar & T §F & WEI qF FL9
¥ STiRT T EHT M &F DRTIFICEI |
o a0 Fwfeai & fag w39
F¥ JGH T FTANSATE T THET AW
afedt sEWIEF 397 ag T @A
FET E | T8 FET YE FH AL wOT N
sz A% ;iwar sErfas g9 7 av
Io% (@ AadF  qUg #47 T §, aqr
FISHT & | FATHATINT T AT WA
7z & f& A fergraa § 14-15 T
mEdy WAL §, $TRT FUT
ST AFTLAS U E | T1H sraAr wigar
g—aw (ufieey wed sq q@a 3 Q1
g Fa——fF AT A7 IFTAT 4T
¥ urelade 39 & oo sa% e F19
& =A% & 57 iy Afeay FEifas
T AT AT FD &

o,
° oy
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¥ g grgeg § OF F0q AL FZAT
AATEAT § | 937 Al & ag arg 95 W@l
g 5 dma ¥ S m3aT § T agg g
JART AT AMAT 0 | #3, § o 39
i 7 g g o g fawarg & f g o
TIF FFT TN F 097 Tt AT Fq7A
¥ wifq 2l &1 768 | 37 9T TF
wreq Ffees 1 27 qar faar & faet
3 &1 agr 9¥ g 57, a7 7 WY g7
qFAr & I8 37 AT *T fawarg gy fF
TAE F A7 997 F A7 7 sqiRy Wi
Tt | § ag wew Arang R
FT AT AL AT &, @IF T 9T qA
T #, 0 gaq grgg A A F wR
<@ S0 | F FEAT AT § AT ZIA
w3ide 1 fF gk =gy fF ag 7adx
S AT SAAT FAIAT G AE E, THad
IR F—f0F ArofroA ot BT FT
4t arfeat £1 qiq g v gaATgarar wieT
FFE a9 48 & 5 Iavi gz A S )

¥ gz W Fgar wigar g 5 ozw
wAdAE 7 azi #1% fudrarg w942 fagaa
FE RN AN F T H Ay TT A0 TS
ATSTNEAZT Frar ar ar fydisea FaT
AT 41, A & AR HlAT FAAT
oft qifs =zt £ 0 wifq 2w swaear §
IIFT 4% 3G, ANTT § F7252 3T | &5
fadlseg wxar afl adr | Gz g
MM & wea7 fadiqeg w7y o gard
S F0fe T & et OF famrg qer
&Y AT ITRY ArEar wifq w7 a6 92 )

TF 77 & ag A 0 qAigarg fw
AT AT -3 £ (ATqF ATIT F7 T54-
Az a7 @rfvrw gaadr g a1 30 &
T { wqrorT fastg | =gt Fr faqr
g -z araifas, qifafess sraoT
gART w23 fFar qra, 99% T€ TAF
HRAE ¥ (9T F5 155 "IN AF |

wife< o, & OF arg Fgar amgar g
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for &, S A1 wFe &, ST T fear
2 fasta ofcfeafs § | a3 9g s=he §
o & ag guaar g i€ awe s e
faens =sfy agt fovar &, afer sfgwiA
Frag e (saar A sfggarag Wiy adt
g, afFamig-wggmam ¥ fagsh
FIO AT A0EAT g fF www gaEr 48
wggw gt 5 gaFt wmiw faeqe gar @
I1 gaF zwr wfawre grm fw gw
TAFT ATAHAT FX, TAET Faver &3 71X
IF FIF Fr i X fF ag gy fEar
Wil | syt aF Wi feafa g sw feafa
¥ A0 AT FTH &IIT FLATE | Fo
o T°g WigH ArSATT WEHAT § AT
fastd & SA571 g9 F1 feq@dz v
faar war § Frad saF1 waar gfz =M<
Foaqr k@@ #1 @iwr g, fagrr 7
x3AT ¥ Tra {540 57 warw & fo o
oAt oA faeeT im Ta 3741 &Y
F, AR LRI AT 4 FEGT, § I
TEIYT AA | IW AL Z, FOA AT 4G
BIAT §IY IW FT T F AT 8, 51T
AT AT FT AZ FgH F1 AT T3 5
o3 T T QT AT AT FeIe qIAAC
qrF G AT |

SHRI SASANKASEKHAR SAN-
YAL (West Bengal): Mr. Deputy
Chairman, I would appeal to all sec-
tions of the House to consider that
if there is one thing to be avoided,
that is avoiding confusion of issues.
The straight question is whether the
relevant Acts are answering the mo-
dern trends and whether they are con-
sistent with the modern pieces of le-
gislation. Go a little back. A responsi-
ble Government in West Bengal was
displaced by President’s rule. The
President tried for a few months and
got embroiled in a mess of his own
and is very eager to abdicate the
whole of West Bengal in favour of
the police. What is the police? Even
to an unpolitical man of the most ig-
norant type the police is a horror and
the police is downright debauchery,
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SHRI SHEEL BHADRA  YAJEE:
Question. »
SHRI SASANKASEKHAR SAN-
" YAL: You answer for yourself. The
police is moral'y detestable, and le-
gally, Mr. Yajee knows that under the
Evidence Act and the Criminal Pro-
cedure Code, 4 -onfession made before
the police is no' evidence. Confession
made in the presence of the police is
not evidence. /. statement recorded
by a police officer under section 161 is
not evidence. Why? Because, the po-
lice is distrustec. My humble question
ijs: If in norml times the police is
not trusted eitlier by the common
man as his prctector or by the law
of the land, is t sane, is it wise, is it
expedient, to g ve full charge of the
State of West B 'ngal, a problem State,
to these functio aries? After all, there
is another aspe«t of this thing., The
police has comrmitted atrocities, and
Mr. Bhupesh G'ipta has given a list,
my good frienc Mr. Chatterjee, has
given a list, my friend, Mr. Kalyan
Roy has given some lists, Mr. Chitta
Basu has given some lists, So many
lists have been ziven of the police at-
rocities. But the~ are not denied. Even
the Prime Minster, in her wisdom,
has admitted sich atrocities and has
said that they -vill be dealt with. My
gestion is: Th'y will be dealt with,
how? Dealt wth by the ordinary
law of the lan¢ My another question
is that if you are not applying the
preventive laws and the maintenance
of public order laws to the police, as
vou need not, ¢nd if you are relying
upon the ordinary laws of the land
for dealing witt the dereliction of the
police. T wonld sk Mr, Knhan Dharia
and Mr. Chand-a Shekhar to consider
why the ordinery laws of the land
could not be awplication to the ex-
cesses of the Naxalites or the
undesirable typ-s. These are the
questions and these questions have
to be answered, Why is this diserimina-
tion? There is the citizens’ lawless-
ness. There is the police lawlessness.
The police lawlessness is nnt denied.
The police lawlzssness is --—onosed to
be dealt with »y the ordinary law
of the land. T #m a lawyer going to
complete my ji bilee. T have been a
criminal lawye' all my life. T ecan
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assure the Government and my fri-
ends th~t the ordinary law of the
land is good enough to deal with any
abnormal situation. So why is this
discrimination? Then three is another
matter. The underworld has come up
to the surface. The ordinary admi-
nistration confesses that it is unable
to deal with it. You are now opening
the doors of the underworld to the
police. History will tell you that
when the police and the underworld
come together in a link, it is lighting
the green signal for the advent of fa-
scism. Therefore, you must beware,
My good friends who were welcom-
ing these two pieces of legislation, are
very impatient, After all, in politics
and administration impatience is the
worst thing. You have to wait. You
have to feel the pulse of the people.
You have to assemble forces who ap=
pear to be against you and you have
to go ahead with the democratic peo=
ple. After all, the whole of West
Bengal went on a hartal and declared
itself against laws. Those who are
impatient, in spite of their goodness,
cannot deliver the goods. And the
entire political world in West Bengal
is with those who are advising cau-
tion. Therefore, those who are now
against these Acts represent the real
voice of West Bengal today and to-
morrow. You cannot deny that . .

SHRI SHEEL BHADRA YAJEE:
Question,

SHRI SASANKASEKHAR SAN-
YAL: If you are questioning that, you
are questioning your intelligence. you
are questioning your wisdom and
you are questioning your past. You
have been a glorious figure in the past
and you know that the Britishers could
subjugate them by methods of repres-
sion. Yajeeji knows that. Therefore,
the writing on the well is clear. You
can drag a horse by force to the water
but you force you cannot make it
drink. I give you this warning,

SHRI PRANAB KUMAR MUKHER-
JEE (West Bengal): Mr. Deputy
Chairman ]

AN HON. MEMBER: Your leader
has brought us into this soup.
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SHRI PRANAB KUMAR MUKHER-
JEE: It is because of you. Sir, this
is the second time we are having dis-
cussion on West Bengal in this session
"It is known to all that in the East
" session, when the consultative com-

mittee met in July last, we opposed

the Prevention of Violent Activities

Act and the Maintenance of Public

Order Act. But this time we have to

support it. It is known to alll what

peculiar circumstances have develop~
ed in West Bengal from June to No-
vember. If I quite a few figures sup-
plied by the Union Home Ministry,
that would be sufficient to show under
what condition we are living in West

Bengal nowadays. Only 1,337 incidents

the 1st week of November, Thirty~

of violence took place from July to

seven policemen were Kkilled and 400

were injured and there were 5,15

inter-party clashes between the cons-

tituent parties of the United Front,
not between Congress and right reac-
tionary parties, My friend was saying
that everything that is happening in

West Bengal is due to Ajoy Mukher-

jee. He should not forget the past.

He should not forget that in  the first

six monthg of the United Front rule,

+when the police was inactive and when
the police did not interfere in any
12w and order situation, only 370 po-
litical murders took place, My friend
Shri A. P. Chatterjee was giving a
very long list of how many women
were manhandled during the Presi~
dent’s regime by the CRP. But he has
forgotten—perhaps it is convenient
for him to forget—that three young
girls of Gajole were manhandled not
by hooligans, or anti-social elements,

but by political elements belonging {o

his party. He has conveniently  for-

gotten how . (Interruptions) by
one of Mr. A P. Chatterjee’s volun-

teers . (Interruptions) Shri A.

P. Chatterjee said how people in the

police lock-up are treated. I have my

own experience how we were treated
at the hands of his volunteers. When
we were fasting under the very nose
of the Governor, and when the Chief

Minister was fasting, we know what

the volunteers of the Marxist Com-

munist Party were doing. You will be

Mointenance of Public
Order Act 1970

astonished to know . (Interrup-
tions). You will be astonished to
know that these happened when all
the United Front Ministers were pre-
sent (Interruptions), These
are the things which brought the Uni-
ted Front there to be a breaking point.
These are the incidents which are res-
ponsible for what is happening in
West Bengal nowadays. Mr. Deputy
Chairman, nobody would support that
police should be given unusual or
unlimited powers. Nobody would sup-
port that police should be given po-
wers to exterminate anybody, what-
ever political group he may belong
to or whatever philosophy he may be-
lieve in, But at the same iime, we
should remember that police is also
part and parcel of the society, That
has to be remembered. Shri Sanyal
was talking that police people are mo-

rally detestable and debauch.
5 P.M. But it is to be known and it

is known to all that the
morally deipicable police are pro-
tecting the lives of those hon. Mi-

nisters to whom Shri A. P. Chatterjee
belongs. It is a very strange thing,
Mr. Deputy Chairman, Sir, that on the
one hand we shall complain that the
police are not giving help to us. that
the police are not coming to  give
protection to us. Shri Chatterjee has
complained that the police not only
failed to protect the lives of pecople
and failed to give due protection to
the wife of Mr, K. G. Bose, but the
police are committing excesses. If
there are police excesses, Mr. Deputy
Chairman, Sir, definitely that has to
be taken into account.

MR. DEPUTY CHAIRMAN: Please
conclude now,

SHRI PRANAB KUMAR MUKHER-
JEE: 1 am finishing, Sir. Mr, Depu-
ty Chairman, Sir, it is known to all
that they are still utilising the police
force not only against the other poli-
tical opponents, but also the fight
against the working class movement.
Mr, Kalyan Roy is here and he knows
that the CP(M) men are there in
Asansol and Durgupur. They, in col-
lusion with the local police and C.IL
there are not only fighting against the
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people, but thiey are entirely fighting
against the working class people in
collusion with the employers, in coi-
lusion with the coal mine  owners.
That is the fact, Sir and that is what
is happening in West Bengal today.
Therefore, Si1, it is no use condemn-
ing Mr. Ajoy Mukherji or anybody
for the present situation. He should
remember thit they have encouraged
violence, they have preached violence,
they have cummitted violence, and
they have boasted of their violence
and noyw violence is coming on them
and they ar: condemning.

MR, DEPU''Y CHAIRMAN: Please
conclude now.

SHRI PRAVAB KUMAR MUKHER-
Jee; I am finishing in a minute, Sir.
He was talking of unity, If good sense
prevailed on them I think the United
Front would not have collapsed. He
is talking now, “Let us come together
and let us fizht”.

SHRI .A. I'. CHATTERJEE: Never.

SHRI PRANAB KUMAR MUKHER-
JEE: The entire history of West
Bengal woulil have been different and
the United Front would not have fal-
len, The IJMarxist-Communist and
others are 1:oesponsible for the situa-

tion. That s what is happening in
West Benga.. Thank you.
MR. DEPUI'TY CHAIRMAN: Mr.

Mathur please.

SHRI A. P. CHATTERJEE: Don’t
believe that we are going to be united,

SHRI KAl.YAN ROY: It is only the
Syndicate o Swatantra and Jana
Sangh . (Interruptions).

SHRI A. P. CHATTERJEE: So far
‘as the CPI is concerned, they are
there . . . ‘

(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order, please,

SHRI & D. MISRA (Uttar Pra-

[
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desh): The CPI has already merged
itself with Congress (R)

(Interruptions)

MR, DEPUTY CHAIRMAN: Order,
order, please.

SHRI S. D. MISRA: He is in the

pocket of Mr. Pant who is sitting

there . , . . .
(Interruptions)

SHRI KALYAN ROY: It is the

Swatantra-Janag Sangh Syndicate
(Interruptions)

MR. DEPUTY CHAIRMAN: Please
sit down .Please sit down. Yes,
Mr. Mathur, !

ol sdly S|y A Ieadnafa
wger, fora g5 & 9 o7 =Fo{F
¥ qet ar4q (v Sqq A & B dare

& vaafas oEwa § T2t v qfeal
1 fgui & fear @9, TRa wd

§ag g a2 sy & gfag oTF A

8 o | Ty g Fr frafg Sy
ANt ¥ %0 FEAT AET §, 99 A9

¥ g 1 A5 A qIT ToF ;AT A
=T o9 ST AL AN A W@ § SaHT

§ AT Fa0 g | w51 aF 9w
TeF & qiEl AT a4 g, S Fearw
a7 F3dr &1 & fF faw g9 W
Fq AT €347 & F @d wrigd
@zr€ @3 @ § ) ar mfgd Gz gax
e g, s 3a ara § fafeag €
darer ¥ Y feafy g frag g a2 gq
iR fergeary ¥ qvr Adt 17 T

s e

f

qF A @ ¥7 ag ¥ § 5 @l
AT MR TN oq fegeam & wg[
TrefrarT &, (a7 fegeara & arady
#r Az § 9 fam, % g gra |
w1 fgegeam 7y wifq Mz aqaear g7
F g AT IALT &Y 9TE AMA § I
THRTL & AFQY &1 A7047T T TEY | Ao
# oz feafy Faradl 1 et w oy
IFT H AT F9F weAr vAdfaw

l I § TW Gro o T F TieT, w5y
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ITAT FAT F wia, wW e &
|2, FIAT T3TGT FIAT AIGAT §
gdr w1 aftow g fF oo St §
A 30§ oFar g A Fo o
w3 7 f& 97 T80 AEAT Tifee
FeA A ov7 w1 fAemy e d, a1 ag
AR Efqmaa & | IaF AT FFIE
T FIT Fro Pro wE F a7 w0y
¥ § 1 wfET sgt aF gurw gAw
g9 Hlo dTo g0, A7 o TTo HIT
AFRAIZZT F BT HAGT AL GUAT E |
T qF U AT AT & 9T 92 g HIT T
TF gL & w1 a4 fear arawar g

wEi A% A Ay w1 gEm
g AT USIAAT FT A, T
1 T A4 3 wed § T A ¥ fag
s feafr grama qee i R
TAT IHERT AeAT ¥ T GEITST 7497
q1 98 39 KT AFFA AT W
M 7 AT AL & TG WG AT
HT-ICETT & A= F AIE 3T AE 2
FUAT F AW, GATET FAT F WET
wH A T AW E FE FER
&1 fsqrsta g i g w1 fawrsT & #rd
FVO ETFT & AfwA ST a% Wiy
FTALE H AT AA T RNT & AT F
TR USIAGT AT OCATIAT 2

HE AT FEG GV § 9 g
Fgdr & fF agl ov ofos =t w1.fas
gaETg ¥ ) Afew 7 a9z fAawy s
argar g (% agi ov iy A woaifas
FHEAT FT A9 AG & | WT AN H
ST SEmEE AT 9§ F GTIART
TEGUAE & + A1) weAfree qrfeat &
T IV T AR TAT §, FOAA
7 93 gu FArTAW A QAT G
faearg | s@am FER o 4 7
TATF &Y FEATEET F1 T | AR
T FILT FT WAFT FAFT AT
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i | R Feafae qrEl aud w4y
@ 81 ;s faad sy wrgfaee arfeat
F A1 FT@A 2 3 T4 AT F § HAT
gar =zt & gfaw v sawfral &
Wi W agg A @A ¥4 1 qF o
AT & FTAFTL S & | 72 qasar
fx gfas zav saz st 2, A1 <EF
FTT F7 B I A IqE ag gfaa
T BT & 35% @ & g 99
gfgg am @i 1 R #73%
TGAT TET F TE FF T GQ E AL
o AT 1T AW &, a1 %7 37 ag
FI T F1 FI0A A4 {HAT WO _EAT
& AT 27 % A AT A 73BT 4@
q st A arfEg

F4.TAT H ATAT & 7 T AT
forqdT A7 UeAT HETAIWE T ®T e
T F TG FE 2 ) o awmT
¥ qEaarEy 3 A Ogear g g S
qavg & ;i ITq A AT 3T WAL |
oz giee | 27 9@ F1 g Ty
&, a1 gy o faesr Fr wEr wifEe
afFs ¥ ag fafeq s wgar § =
gk Aw H frqer fr ey arEd g
IAHTUE ZT T =7(ET, =g 7 T3 36
&Y, 918 $I% 33 g1, Arw " A3 &4
FUF  FIET /W w1 AR feafy
HOAHAD ZGT | FEAE F AT T
| & ariT d wE @ AT =rigd wie
‘TR g% A eI w A

9T AT FAHr 9wy fsaq o @asT

¥ 7 289 I8 &% I 1 @ &
qa fadeq #@0 )

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS,
AND MINISTRY OF STATE, DE- -
PARTMENTS OF ELECTRONICS
AND SCIENTIFIC AND INDUSTRIAL
RESEARCH (SHRI K. C, PANT):
Mr. Deputy Chairman, Sir, these Re-
solutions have given yet another op-

portunity to the House to discuss the
problems of West Bengal. There have
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been references not only to the law-
and-order aspect of the problem, but
to the socio-econumic aspact of the
problem as well. Therefore, while I
oppose the two Fesolutions with all
my strength, I do welcome the oppor-
tunity that the Fouse has had to go
into the problem: of West Bengal at
a time when man © in this country are
seriously troublec and very anxious
about the situation in West Bengal.
Sir, after the various speeches that
have been made irom this side of the
House, particularly the speeches of
my friends, Shri Vlohan Dharia, Shri
Goray, Shri Chattopadhyay and Shri
Pranap Kumar Mukherjee. I do not
know if it is necessary for me to give
an elaborate repl..

1 thank Shri N.wal Kishore for his
gracious personal references to me. I
would have thanl ed Mr. Mathur also,
but I thought hi: personal references
were rather ang ed, Nevertheless, 1
thank him also for making these per-
sonal references . . .

(Inter ruptions.)

SHRI BHUPESH GUPTA: Accord-
ing to you, we have committed a
crime by not shoving to the Govern-

ment the atrocitizs, murders and so
on? 2 g
SHRI K. C. PANT: I began by

thanking for brir.ging the Resolutions
sc that the probl 'mg can be gone into
in depth. Sir I was quite moved in
one sense and certainly impressed by
the speech of mwy friend from  the
SSP. Shri B. K, Supta, because I felt
that he spoke nc¢- so much as g poli-
tician or one engiged in polemics, but
as one who felt 'he pain and anguish
at what was harpening in Bengal, as
one who was living their for many
years, gince hig childhood and who
felt for that plac2, This was the out-
standing part of 1is speech which im-
pressed me, Of course the debate has
brought oul the concern of wvarious
sections of the House at what is hap-
pening in Bengal and it has also show-
ed how anxious they are to diagnose
the problem and this of course the
right spirit and the necessary spirit

! country.
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friend Mr, A. P. Chatterjee introduz--
ed as usual, polemics into the debate,
perhaps a little more than the others:
and he accused us of various things-
and said hypocrisy has no limits. I.
am quoting him, He ought to know
about hypocrisy, certainly, if his me-
mory takes him as far back as Kerala.-
He accused us of trying to take the
assistance of Congress (QO) when there-
was voting in the Consultative Cem-
mittee of the House. He forgets that-
he sought their assistance in the elec-
tions or that they fought the zlections:
together in Kerala.

SHRI A. P. CHATTERJEE:
is a slander but this is a fact
you sought their votes,

SHRI M. S. GURUPADASWAMY
(Mysore): I was in charge of the
elections on behalf of the Party in-
Kerala and I think his accusing us of
certain alliances with the Marxists is
not true,

SHRI K, C. PANT: I am very glad
to hear that because he considers it

slander. Therefore I will not pursue
that point.

SHRI M. R. VENKATARAMAN
(Tamil Nadu): That does not make
us any the less feel that your state-
ment is untrue.

SHRI M. S, GURUPADASWAMY:
It is not a question of pursuing but
he should not have brought it.

SHRI A, P. CHATTERJEE: If he
hag any sense of parliamentary deco-

rum he should withdraw it.

SHRI K. C. PANT: None of us is
unaware of what is happening in the
Let us not make too much
of it, Then he justified inter-party
terrorism in Bengal, he called it dif-
ferent to the police terrorism and so
on. I think the only thing that would
havg satisfied Mr. Chatterjee is an in-
terchange in the titles of the two mea-
sures. The two Bills are Prevention
of Violent Activities Bill and Main-
tenance of Public Order Bill. If they
had been Prevention of Public Order
Bill and Maintenance of Violent Ac--
tivities Bill I might have got his sup-

That
that

?-v

whatever be the odds against us. My | port.
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(Shri K. C. Pant.)

There was a question raised and a
serious one which deserves an answer
and that is as to why it was necessary
to bring forward these enactments.
.Shri Sanyal asked: Is the ordinary
law of th> land not sufficient to take
.care of any law and order situation in
the country? The House is fully
aware of the lawlessness, vandalism
and violence that are taking place in
Bengal for the last so many months.
It has its roots. I will not go into the
roots at this moment, Reference has
‘been made to them by other Mem-
bers in the House but the fact of vio-
lence is there for everyone to see. I
do not want to elaborate on it. There
are attacks on schools. Over 1500 inci-
dents of varying degrees of violence
have taken place and the anti-social
elements are mixed up in this vio-
lence and are also with some political
parties and they, in turn, are using
certain political elements in  that
State. Not less than a hundred persons
have lost their lives, and as many as
47 members of the police force have
been killed; several more have been

injured. This is in the last few
months.

And then, Sir, statues of public
veneration, to which reference was

made by various  Members of the
House, have been desecrated, statues
of the heroes of Bengal and of this
country, cultural heroes, national he-
roes, martyrs, people who have given
spiritual guidance to the peorle of
‘this land, Their statues have been
attacked in a most disgraceful manner,
All this has been happening. And the
House is also aware that, while all
this was happening, and even while
the demand for some kind of a pre-
ventive detention measure was grow-
ing, the Administration held its hand,
It did try to deal with the situation
under the normal law of the land. It
did not rush forward with the preven-
tive detention; no one can say—after
all, this has been happening in the
last so many months—that there was
undue haste or impatience on the
part of the West Bengal Administra-
tion or the Central Government in
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bringing orward this measure. It
was only when it became evident that
the measure was necessary that the
measure was brought forward. Now,
Sir, the point that the normal law
of the land is sufficient has to be con-
sidered in the context of the situat-
tion in West Bengal, where terrorism
prevails, organised terrorism. After
all, how is the law of the land
to become operative? It becomes
operative when people, who see cer-
tain crimes being committed, and
reople who are the sufferers of these
attacks or onslaughts, they can go to
the police without terror, can file
complaints and can give evidence.
Now this system does not operate be-
cause everybody is fearful of the con-
sequences, How does the law of the
land operate in such g  situation?
Therefore, this is the crux of the pro-
blem, and this is the reason that one

could not make the charges  stick.
Even the various people who were
arrested—and a large number were

arrested-—they were subsequently re-
leased on bail. They went back into
circulation and went back more em-
boldened to carry on their violent ac-
tivities. So, this has to be kept in
mind., It has also to be kept in mind
that the Naxalites indulge in guerilla
tactics, in hit and run activities of a
certain kind which make it even more
difficult to proceed with the normal
processes of law and order, And there
is a deliberate campaign

SRI SASANKASEKHAR SANYAL:
When the police do not know how to
apply even the normal law, how do
you expect that these incompetent
people will be able to effectively deal
with this abnormal law?

SHRI K. C. PANT: I do not know
whether he has failed to understand
what I said. I think what I said was
very clear and I do not think any
amount of confusion will now confuse
the issue further,

So, Sir. it was an extraordinary
situation, and this extraordinary si-
tuation called for extraordinary mea-
sures, And what was the alterna-
tive? My hon. frined, would he ac-
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cept the alternative that, without
having this preventive measure in the
armoury of the Administration, the
Administration g0 on inflicting
punishment directly on those
indulge in violence? Would he like
more killings o/ men to go on? I am
sure he would not.

SHRI A, P, CHATTERJEE: The
police would k !l more in future in
view of this law,

SHRI K. C. PANT: Certainly one
of the reasons why this was brought
forward was tle hope that il would
be a less brutz! and more humane
way of dealing with the problem.

SHRI A. P. CHATTERJEE: So you
admit that bru.ality was committed
by the police.

SHRI K. C. PANT: I am not ad-
mitting that, b1t I am perfectly wil-
ling to tell yo: this, and if it gives
you any satisfaction, I can say so
quite openly that, if the police is at-
tacked with borabs all the time if they
are harassed, if they are shot at, then
the policemen, they have no right to
kill, they shou:d only operate under
tha law of the land. I have no doubt
about that. But they do overact some-
times and in -hat situation they get
brutalised. The whole process of bru-
talisation does take place in an at-
mosphere of rperpetual violence, and
my hon. frien( should realise this,
and if he real'ses this and condemns
violence as a vay of life, he will con-
tribute to lesseaing the brutalising at-
mosphere that prevails in Bengal. Is
he prepared tc do that?

SHRI A. P. CHATTERJEE: Police
brutalities caniot be softened; they
are born as brutes; they are trained
as brutes.

SHRI K. C. PANT: Why don't you
stang up an .. -

DR. K. MATHEW KURIAN (Kera-
la); Against police atrocities people
have the right to defend themselves.

SHRI A. P. CHATTERJEE: You are
speaking of the number of police dead;
why are you not giving the number

who .
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honest enough; how many persons
have been killed by the police?

SHRI K, C. PANT: Sir, the violence
of these interruptions is not also going

to move me. -
SHRI A. P, CHATTERJEE: That
we know.

SHRI K. C. PANT: The basic point
is this. All that he has to do is to
get up and say that I repudiate, I
abjure the path of volence as a philo-
sophy of life, as a philosophy of poli-
tics.

€HRI A, P. CHATTERJEE: We are
not obeying you as a mentor but we
are saying this here and now that you
should condemn the police atrocities
and you should give the number of
persons killed by the police. We are
not going to say anything to youw

SHRI K. C. PANT: This is the way
he indirectly encourages violence even
in this House.

SHRI SALIL KUMAR GANGULY
(West Bengal): You are encouraging
the police to kill people in the lock-
up. »

SHRI A. P. CHATTERJEE: In the
lock-up the police are killing people
by brutally attacking them and here
you are asking us to abjure violence,

SHRI K. C. PANT: It is this at-
tempt to encroach upon the rights of
others to make their normal ‘living
in West Bengal that we are seeing
there today and it is a small minority
which is holding the majority of citi-
zens who want to have a peaceful life
at ransom in West Bengal. That is
what is happening there and we must
fight this.

SHRI M, R. VENKATARAMAN: If
you hold elections now you will know
which side the majority is.

SHRI K. C, PANT: Those who want
to destroy democracy and law  are
using the liberties which the laws pro-
vide to destroy democracy.
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SHRI A, P. CHATTERJEE: There-
fore beat them up and kill them in
the police lock-up? That is the demo-
cracy of Mr. Pant.

SHRI K. C. PANT: Therefore these
measures are well-conceived, well-
directed, They are directed against
those who either instigate or indulge
in violent activities.

SHRI A. P. CHATTERJEE:
shall we hear these Fascists?

SHRI SRIMAN PRAFULLA GO-

Sir,

SWAMI (Assam): You are  worse
than Fascists.

MR. DEPUTY CHAIRMAN: Order,
order, please.

SHRI A. P. CHATTERJEE: These
minions of Hitler are more  brutal

than Hitler himself,

SHRI K. C. PANT: Sir, the House |{

cherishes certain values; the country
cherishes certain values—integrity of
the country .

SHRI A. P. CHATTERJEE: I know
all that.

SHRI K. C. PANT: . ,
cracy, decency ., .

SHRI A. P. CHATTERJEE: Decency
means tying the hands of people and
shooting them in the streets? Is that
decency? Is it decency to break the
ribs of a man by the police by beating
him up in the lock-up?

SHRI K, C. PANT: My hon, friend,
Mr. Dharia, has mentioned the basic

. demo-

tenets for which we fight. He had
mentioned integrity, democracy and
sovereignty and all the values that

go with them as matters on which
we will not yield and no matter how
many interruptions I get from  Shri
Chatterjee we cannot yield on these
basic policies.

Sir, there need not be any undue
fear about the wording of the Acts,
Great care has been taken in
drafting the Acts. The original pro-
posal before the Consultative Com-
mittee which some of my friends still
have in their minds was much wider

Maintenance of Public
Order Act 1970

in that any person who was envisaged
a risk for reasons connected with the
security of the State or maintenance
of public order came within the mis-
chief of that Bill. Now the scope of
these two terms was not defined or
delimited in that and therefore arous-
ed certain apprehension, All that has
been taken care of in the  present
measure, Care has been taken in the
present measure to spell out clearly
the viclent activiiies to prevent which
the power of preventive detention
could be evoked, A number of statu-
tory safeguards have been built into
the legislation against possible misuse
and if one goes through these provi-
sions it will be clear that they are
pointedly directed against the outra-
geous activities of the Naxalites and
other anti.social elements operating
with them in West Bengal. Recourse
to preventive detention can be had
only against persons who are likely
to indulge in one or more of the acti-
vities enumerated in section 3 of the
Act even though the interests of
maintenance of public order or secu-
rity of the State can be breached by
other activities also. But here it has
been deliberately Iimited. I may
further point out that the State Gov-
ernment have issued instructions to
all concerned to take note of these
provisions and to see that they are
brought into play in the proper man-
ner. That is why when I am  asked
sometimes why suddenly people have
not been arrested in large numbers, I
have to say that it is because we are
particularly careful to see that inno-
cent people are not harassed. They
have not gone on the rampage. They
are using it very carefully and I think
the House should pay some compli-
ment to the police as they are show-
ing some restraint in this matter.

DR. K, MATHEW KURIAN: Police
atrocities.

(Interruptions)

SHRI A. P, CHATTERJEE: Every
word of Mr. Pant will breed a cro-
codile. You are speaking so much in
a hypocritical tone that every word
will breed a crocodile.
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SHRI A. G, KULKARNI: You have
done your job and so you can talk
like this.

SHRI K. C, PANT: I want to say
that these things have been gone into,
as the House «knows, in a3 form in
which it mitig.tes, if not eliminates,
all possibilities of abuse.

There have b:en references to police
excesses. It has been of two  kinds.
One is that certain persons who were
taken into custcdy were killed in police
custody. The other type of case is
that someone y-as killed without pro-
vocation, but :hown as having been
killed in an encounter, These, I think,
were the two <inds of charges or al-
Jegations that were made. Now, I am
not here to rold any Dbrief for any
erring policerran. I am not here to
defend anyont
law. whether he be a policeman or
anybody else, Everybody must ope-
rate within th: law. About any indi-
vidual case th:at is mentioned to us
we have made our position very clear.
We shall enguire into it and action
will be taken if we find that anyone
has been cominitting a mistake.

SHRI KALYVAN ROY: What about
the political "nurders of Hema Gan-
guly in 19697

SHRI K. C. PANT: Yesterday or
today there i1-as an Unstarred Ques-
tion in this Fouse. I shall give you
this very ins‘ance. We were asked
what action w e have taken on it. My
friend, Sh-i Pranab Kumar
Mukherjee, hid asked that question.
The papers cculd not be traced. When
I got this re;ly I rang up my officer
and asked him: Why have you not
enquired intc it? He said: We can-
not trace the papers, Then, I rang
up Shri Prar ah Kumar Mukherjee at
night and to d him that the papers
were not treceable and asked him
whether he could give us the papers,

SHRI BHUPESH GUPTA: I brought
it to the notice of Mr. Chavan, the
then Home Minister, T made out a
case that he was a patriot who had
been killed in this manner and I

who has broken the !
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be given financial assistance. Mr, Cha-
van was good enough to extend finan-
cial assistance to the family members
of Hema Ganguly. Surely the case had
been on the files of the Government,.
He wrote to me a nice letter.

SHRI K. C. PANT: That I can
easily explain. The section which deals
with financial assistance to freedom
fighters is a different section, I am
giving the facts as they came out to
me yesterday. I told Mr. Pranab
Kumar Mukherjee that I would like
to have the information, so that we
could enquire into it. This morning
he has given it to me. So, I would like
to assure the House that any specific
cases, if they come to me, will be
looked into . . ,

SHRI A, P. CHATTERJEE: 1 have
written a letter to the Prime Minister
about those killed recently by the po-
lice. What about them?

SHRI K. C. PANT: Be patient and
I will tell you. Some of these things

you may like and some you may not
like.

SHRI A. P. CHATTERJEE: Do not
confuse these killings with the killing
which occurred some months ago,

(Interruptions)

MR. DEPUTY CHAIRMAN: Order,
order please.

SHRI A. G. KULKARNI: The per-
sons he has mentioned are in China.
What can Mr. Pant do about them?

SHRI K. C. PANT: Polemics must
end at least with death.

SHRI A. P, CHATTERJEE:
we expect of you also. Enquire
the recent cases.

SHRI K. C. PANT: My hon. friend,
Dr. Chattopadhyaya, who sits on our
side of the House referred to various
instances of police excesses. He refer-
red to the case of Mr, Priyadas Mun-
shi of the Chatra Parishad, He also
referred to various instances. It is not
that we want to cover up any kind
of excess at all. I can tell Shri Bhu-
pesh Gupta who mentioned various

That
int

also requested that his family should | instances in his speech , . .
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SHRI BHUPESH GUPTA: Last
night I had a letter from a Congress-
man belonging to your party, Shri
Paritosh Mukherjee, belonging to your
Congress

SHRI K. C. PANT: It will take more
time. Let me give you information.
For instance, we have seen instances
published in the journal New  Age
dated December 13 and 14; we for-
warded the allegations to the State
Government for being looked into,
Now I will give him the results in
some of these specific instances, A
number of these complaints had been
looked into and I may mention that
in at least two cases, Samir Chatter-
jee and Anil Karmakar, cases have
been registered and investigations are
in progress, Disciplinary action has
also been taken against some police-
men. The House is also aware of the
Government’s decision to apvoint a
Judicial Commission to go into the
discovery of eight dead bodies under
mysterious circumstances in Baraset.
The police authorities have reiterated
their instruction to the subordinates
to deal with the problem with the re-
quisite firmness tempered by utmost
restraint. Yesterday, Sir, Shri Bhupesh
Gupta was referring to the Commis-
sioner of Police’s statement and what
was published in the Police Gazette.
I thought personally, subject to what
his reactions are that it was a good
thing for the Police Commissioner to
say in explicit terms that he expects
all policemen to be restrained.

SHRI BHUPESH GUPTA: But
implication he admits , . .

by

SHRI K. C. PANT: You can twist
it into anything. I think it is g wel-
come thing that the Police Commis-
sioner is doing this. That I think you
should welcome, (Interruption) After
all it has to be appreciated that a
number of policemen had been killed
and they are operating under very
difficult circumstances, extremely try-
ing, circumstances, and they are per-
forming a difficult task. (Interrup-
tion) What is the use of Mr. Chatter-
jee interrupting me in every sentence
when his Mayor is under attack in
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Calcutta and he comes running to us
for police protection? What is the use
of shouting here? Why does he not go
to Calcutta (Interruption)

MR. DEPUTY CHAIRMAN: No in-
terruptions, please.

SHRI K. C. PANT: Therefore, Sir,
even my hon. friend Shri Chatterjee
should be careful in condemning the
police wholesale, He may need them

one day.

Sir, the CRP is a pet target of many
Members of this House. In 28 instan-
ces specific complaints were given to
us. We enquired into all of them In
at lcast 26 of them the  allegations
turned out to be baseless. In fact in 7
or 8 cases it was found that the CRP
was not at all deployed in the area.
Therefore, Sir, I would only submit
that

AN HON. MEMBER:
those cases?

What are

SHRI K. ¢. PANT: I have a com-
plete list. It will take half an hour, -

MR. DEPUTY CHAIRMAN: You
need not mention all those cases,

SHRI K. C. PANT: I would like
to say that this kind of attack on the
CRP ig partly politically motivated
because it is a Central force
(Interruption) partly because it is a
police force and partly because it is
a Central force; on both counts. Sir,
I can assure my hon. friends that even
in respect of the CRP there is abso-
lutely no attempt on our part either
to shield mnyone or, when someone has
erred to protect him, I can give one
instance. In one case, I think several
hon. friends brought it to our notice
earlier, in Manikotla area houses were
searched, houses of some respectahle
citizens. We enquired into it and we
came to the conclusion that the ne-
cessary restraint had not been excr-
cised even though the police had been
attacked by bombs; but that is no jus-~
tification for them to go beyond the
pale of law. Having come to this con-
clusion the Company concerned was
immediately transferred from these
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area and appropri:te action is being
injtiated against the specific indivi-
duals involved in this incident.

SHRI K. P SUBRAMANIA
MENON: You said @ respectable
citizen’s house was searched?

SHRI K. C, PANT: Several houses
were searched ...

SHRI K. P. SURRAMANIA ME-
NON: If it was ian ordinary peasant
or worker, this Minister will never
use of the word “ espectable’,

SHRI K. C. PANT: The trouble
with him is he d.vides people into
classes. I think the workers are also
respectable.  Sir, Shri Chatterjee re-
ferred to certain instances in Malda.
I can go intg the details but I think
the House wants to proceed today
with its next busiiess, I can only say
that in all the tvo or three specific
instances, inquiries were made by the
SDM. The persons who were supposed
to be the sufferer:, they have denied
these incidents completely,

Now, Sir, about the recent incident
of attack of Shri I arimal Ghosh’s wife
and son, I would 1ot like to say any-
thing, I think al the facts are by
now known. I -vould express the
sentiments of the House, I think, in
wishing rapid recovery to his son
and in conveying our sympathies to
the wife and son 'nd the servant who
had been attacke¢. His son is improv-
ing, T am glad to say.

A wdtm vag wgT o Praw
amw fregare ge 37

T Fo o WY : a7 frwoa
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Sir, one point 1 hich was made ear-
lier was that poli e firings and deaths
have taken place But 1 am glad to
say that in recert weeks, after the
promulgation of °*nis measure, these
deaths have decreased considerably.
In fact, there ar¢ very few instances
that have come to notice. And I
should like to hcpe, at any rate, that
this is an indica'ion of the increased

|
|
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confidence of the police that they will
be able to deal with the  situation.
without having to resort to firing very
often, And I would like to  believe
that the House would wish that this
should continue so that the atmos-
phere in of viclence there decreases,
because this is one of the measures—
if you can take preventive measures-
successfully, it does prevent violence
from breaking out also.

Reference has been made to a
political appoach to this problem. I
am entirely in agreement that a poli-
tical approach should be made. But
as far as brutal murders go, as far as
deliberate violence goes Sir, it has-
to be handled as a law and order
problem, and handled firmly and im-
mediately. There is ng estape for any
administration so far as that is con-
cerned. But so far @as approaching the
erring youths is concerned, so far as-
trying to reach their minds, trying to
convert them to a different approach,
to a different way of life, to a diffe-
rent way of thinking and making
them adopt those policies which the
founders of this country have given
us are concerned—on this there can
be no two opinions—we should cer-
tainly try to adopt that approach.

Sir, there was some reference in a
lighthearted manner to the fact that
not sufficient is being done by the
people of West Bengal to resist vio-
lence. I think, if one follows very
closely what is happening in West
Bengal, one is heartened by the fact
that in recent weeks there has been
increasing resistance to violence from
the people of West Bengal. One
heroic instance—I think many may
have read about it—is that of an 18-
year old girl who jumped and snatch-
ed away a kerosene bottle from the-
hands of a man who was about to set
fire to a bus and saved the life of
the bus-~driver, It is really a heroic”
instance, There is the instance of a
carpenter who gave hig life to save
the life of a policeman who was un-
der attack by some Naxalities. Now,
there are peace marches which ave
being undertaken by the Chatrat
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.Panishad and others. There is the
very brave campaign launched by
.Shri Ajoy Mukherjee in different

,parts of the State. And recently I
.have seen that during the examina-
tions which were threatened by the
"Naxalites—they threatened to disturb
.and disrupt them-—police ang the
,8uardians took upon themselves to
guard outside the examination halls
to resist the attempts of the Naxali-
-tes. And reports are that even the
-wife of Charu Mazumdar shouldered
this responsibility without hesitation
when 1t came to the examination of
‘her own son,

So, Sir, as I have said earlier, we
should not allow our determination to
be weakned by any sense of defea-
tism. At the same time, there has to
be a very unequivocal condemnation
of that Shri Bhupesh Gupta has very
aptly described as the politics of vio-
ience and the politics of pipe-guns.
I think this is the term which he used.

Shri Nawal Kishore referred
‘the fact that there should be some
kind of a Committee or Citizens'
‘Committee in which different parties
could collaboraie against the wviolence
in West Bengal. 1 will draw his at-
tention to the fact that such a Comr-
mittee does exist. There is the Citi-
-zens Protection Committee in Cal-
cutta This Committee has issued a
call that all those who want to shun
violence and join this Committee and
help it are most welcome. Its only
cond’tion is that they must believe
in t:e basic tenets of democracy and
“hurman values and be opposed to vio-
ience, intimidation and terrorism as
-meang of solving any social or politi-
cal problem. So this is a forum that
is already there. But if more ini-
“tiatives are taken, they are most wel-
come from whatever source they come
because this is absolutely essential.
This is to supplement any efforts that
‘the Administration there might be
-making to control the situation.

to

Sir, this is the basic aspect of the
-problem today in West Bengal. Either
we accept the relevance of freedom
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of speech and freedom of dissent
through Constitutional means or we
succumb to the forces of evil which
often loudly invoke freedom to des-
troy democracy. 1 would like to re-
peat that there cannot be any kind
of political solution for brutal mur-
ders and innumerable acts of violence
which some groups seek to justify in
political terms. These are breaches
of law and will simply have to be
treated as such. But the Government
has never overlooked the broader
political implications of these violent
symptems, and it is in an attempt to
cure these deeper maladies that poli-
tical education will have to play a
big role.

I would not like to dwell at length
on the sociceconomic measures that
are being taken because on other oc-
casions which I have had I have had
the opportunity to place before the
House as to what is heing done.
The C.M.D.A. (Calcutta Metropolitan
Development Authority) has been
constituted to help in tackling the
problems of Calcutta. The Fourth
Plan allocation of West Bengal and
for Calcutta has been increased. And
for this year also the allocation has
been increasad. An outright grant
of Rs. 8 crores has been made for
bustee improvement, This bustee im-
provement ig a crucial programme.
It covers a number of bustees, drink-
ing water, sanitation, lighting, roads,
ete. There are about 3,000 bustees in
Calcutta with a population of about
11 lakhs, and if one can bring relief
to a large number of them, one will
be helping the weakest section of
sociely in Calcutta.

Then Sir, on land reforms we have
taken certain steps. The House knows
that in the Consultative Committee
meetings we had earlier passed a law
which would help the bargadars

SHRI BHUPESH GUPTA:
you will not raise the
acres.

SHRI K, C. PANT: That is the
other law. The bargadars law is the
earlier law which was passed and I
would like to say that this law goes

I hope
ceiling of 20
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even beyond v'hat the U.F. Govern-
ment contemplated; it is more pro-
gressive

SHRI A. P, CHATTERJEE : It
would remain an paper.

SHRI K. C. PANT: If you creat
lawlessness yo i will make it remain
on paper.

SHRI A, P. CHATTERJEE: We
distributed the¢ lands already among
the peasants...

SHRI K, C. PANT: You are getting
nervous that :f we implement these
measures you will be no where...

(Interruption by Shri A, P. Chat.
terjee)-

SHRI K. C. PANT: Unfortunately,
you have also been on the scene for
some months.

SHRI A. P CHATTERJEE: And
in nine months we distributed ten
lakh bighas of land which you could
not dream of in 23 years.

SHRI K. C. PANT: The other Bill
was to impose a ceiling on land hold-
ings. So we :re taking measures to
distribute lanis which have been
vested in the Government, Thous-
ands of acres nave already been dis-
tributed amony the peasants.

May I say n the end that I am
confident that the House will reject
these Resolut.ons, bhecause while re-
jecting these Resolutions the House
will give a mandate, as the other
House has given, that the Govern-
ment has the support of all sections
of Parliament for taking the firmest
measures aga nst those who indulge
in murders a'd murderous violence?
Thank you.

SHRI A. P CHATTERJEE: Sir, on
a question of jersonal safety

SOME HOMN BLE MEMBER: No, no.

SHRI A. P. CHATTERJEE: 1t is a
very servious  question. Mr. Pant,
while replyin:

1602 R5—9.
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SHRI SHRIMAN PRAFULLA GOS-
WAMI:., Mr. Pant said that I might
need police help. I am getting appre-
hensive of the police of Mr. Pant. Mr.
Pant will be manufacturing an inci-
dent in my house and in that way he
will try to justify police atrocities in
West Bengal. I am apprehensive
when Mr. Pant says that I will need
police help.

SHRI A, P, CHATTERJEE: I am
now getting apprehensive.

MR. DEPUTY CHAIRMAN: He said
perhaps you may need it.

SHRI A. P. CHATTERJEE: I am,
therefore, asking the House to note it.

(Interruptions)

MR. DEPUTY CHAIRMAN: Please
sit down. There is difference between

“you may nheed” and “you would
need”.
SHRI BHUPESH GUPTA: Mr,

Deputy Chairman, we have had an
intervention by the hon, Minister on
behalf of the Government. I am not
surprised because the entire case has
been made out by the officials. In
fact, I know it for a fact that the
whole scheme of these two Bills had
been contrived in the afficial quarters
in Delhi and Calcutta and after the
officials had come to their conclusions
they have successfully lobbied the
political leaders here in order to ge
their support. And the support is be-
ing given by some quarters. Sir, Mr.
Pant ended his speech by seeking the
mandate of the House, The mandate
will no doubt come from my friends
on this side, a new triple alliance fc
the time being, in fact it is a quad-
ruple alliance. (Interruption). The
debate has done one good thing. It
has underscored one interesting and
vet an important reality of our politi-
cal life, that whenever a wrong thing
has to be done, an anti-democratic
step has to be taken, the alliances
change; the Congress relies on the
support of the Congress-O, that is  to
say the Syndicate Congress, the Jan
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Sangh and the Swatantra Party, and
these triple alliance parties also sup-
port the Congress. Now this is one of
the outstanding realities which should
not be missed. Therefore, I thing it is
a good thing in a way that it has been

shown that my friends of the Syndi-

cate, the Jan Sangh and the Swatan-
tra Party are opposed to the Congress
only when the Congress takes pro-
gressive measures like the abolition
of privy purses, and they are suppor-
ters of the Congress when the Con-
gress passes such measures as the
one we are discussing to-day,

s w|E ARG 2 ATTET
AT JTE T TL0UT & |
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SHRI BHUPESH GUPTA: Do not
disturb me. When it comes to the
Bill on abolition of privy purses,
Bhupesh Gupta, the SSP and the CPI
(M) are spoken of with great genero-
sity, with flowing affection, because
their support is needed to pass it.
And in fact, we  wanted to pass it.
Now, this is a case of utter oppor-
tunism on the part of the Congress.
They must decide as to what principle
they stand for and with whom they
would like to work in the country-the
Rightists whenever it suits them and
the Leftists whenever it suits fhem,
or they would like to  work in the
interest of the masses irrespective
of who takes which. position and why.
Now, my friends aecuse me of always
supporting the Indira Government,
Here I am opposing the Indira Gov-
ernment, and my friends are suppor-
ting the Indira Govarnment. I know
this is how Reaction advances. The
tragedy of the situation is that in
West Bengal when the fight was
developing against Right Reaction, a
fight in which not only the followers,
supporters and members of the tradi-
tional Left but also the supporters
of the Congress have a part to play,
just at that moment, this kind of pro-

T

. he is.

Maintenance of Public
Order Act 1870

vocative measure had been breought
in Bengal in order to frustrate the
growing unity of the Left and progre-
ssive forces, including those progre-
ssive elements in the Congress, with
a view to helping Reaction. Therefore,
a political analysis of this whole
situation has to be taken into view.
Mr. Dharia, in his eloquence and
others may think that in any mid-
term poll in West Bengal, they will
have a happy salling. It is not like
that. Are you going to fight elections
with their support in West Bengal?
I. should like to know. If you take
that towards the electorate of West
Bengal, are you going to fight it with
the support of the Jan Sangh, the
Swatantra and the Syndicate .Con-
gress? Or, will you look for support
somewhere else? I say so far as the
Privy purse is concérned, the enemise
of democracy and the friends of reac-
tion and Princes shall be fought with
the combined forces of the nation, P.D.
Act, or no P.D. Act. This is what T zay.
I'am not going into this guestion, But
1 am grateful because the mnation
knows who stands where. By rightist
friends are friends of the Congress
whenever rightist forces have to be
served my rightist friends are oppo-
nents of the Congress whenever the
people’s cause is at issue,

Now, about the mandate. Mr. Pant
has spoken ghout the mandate. Brave
It is about the mandate. What
is the mandate of the people of West
Bengal? We too have a mandate and
that mandate has been given to us in
the general strike and hartdl of
December 8 when West Bengal came
to a standstill; silent and peaceful
demonstrations of the people of West
Bengal were there on that day
Where were you, the heroes, on that
day? Why did you not go and ask
for the mandate of the people in the
streets of Calcutta, in the factories
and fileds, saying that we have come
here to get your mandate in order to
pass this measure? You dia not
have the courage even to stir out of
your houses. Vet you talk of the
mandate, Mandate we have, and it
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Now, he said excesses will not be
done. For the jenefit of my fricnd
smiling Mr. Dha"ia, and some others
not so smiling al hough, some of thern.
may be in a stat: of half sleep, hers
is a case of one »aritosh Mukherji, 28
years old young man, a government
employee in the Central Post Office
Calcutta, Secretcry of the National
Council of Workers’ Union, affiliated
to what they call the New Congress.
He was shot dea.l while asleep by the
police on 2nd N vember. This I gel
from a signed letter from his elder
brother, Asith Ranjan Mukerji. 1
shall read out a few lines from his
letter and you v'ill see how Paritosh
Mukerji was beig sought for as a
Naxalite althoug! he was a Congress-
man. His brothcr, who has written a
letter to me, wcat to the police sta-
tion and did something—it is  here
and let me quot —

“On the ver day..”

that is, on the d:y on which Paritosh
Mukerji was :ought for by the
police—

“..1 went a.id saw the respecied
officer in charge of the Bhavanipur
Police Station ”—

you can underst.nd how servile he
is; he says he saw the respected
police officer in ¢ :~rge of the Bhavani.
pur Police Static n—

“..and expleined to him that my
brother was n2ver a Naxalite, that
he worked in the General Post
Office. Calcutt:, that he was the
Secretary of t1e National Council
of the Worke s° Union under the
New Congress, and thatfi therefore,
the allegation made against hic was
not correct. £ fter a long discussion
I assured the officer in charge that,
if necessary, 1 myself as the guar-
dian of my brother as well as my
brother himseif, we are willing to
give a written undertaking that my
brother was on no occasion a Nexa-
lite and that h: would never be one
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in future. In reply the respected
officer in charge told me that if my
brother leads the life of a good citi-
zen, then no harm will be done to
him.”

He goes on to say.

“On the 2nd November when my
brother was sleeping by the side
of: a footpath in the locality, he was
mercilessly shot and killed while
asleep...”

SHRI P. C. MITRA: Why was he
sleeping on the footpath in the loca-
lity?

SHRI BHUPESH GUPTA: I do not
know why he was sleeping on  the
footpath. Now it is immaterial. But,
Sir, see his reaction about a Congress-
man not a Naxalite nor a Cormmunist
nor a Jan Sanghi nor of any cther
party.  Your own party man, irstea”
ol eskng m=2 why that man was kill
ed,is askinzZme why he was sleeping
on the footnath. 1 say it is disgrace-
ful, inhuman, cruel, brutal, and it
shows that something is lacking in
the human soul. It is degradation of
the soul. I know my friend is a good
man. But you see that hc aas been
brought to such a position that when
one of his own party members  has
been killed he is interes'2d in know-
ing how he happened to be on the
foot-bath; he does not to other about
the life that has been taken away by
the cold-blooded murder by the police-
men. Shame on you and shame on
those people. I would ask Shri Dharia
and Shri Pant what they are going to
do when we are stabbed becaus
everybody is being attacked. Naxa
lites, CPM, CPI SSP. PSP and all
others are being attacked. Shri Debi
Prasad Chatterjee has told you how
students have been tortured in the
lock-up. In West Bengal they make
no distinction, when they after hunt
go about shooting people because
when you pull the trigger you do not
now whom you ware shooting, You
very often get people killed who
have nothing to do with politics,
Therefore, this matter should be con.
sidered in that light.
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It is surprising that my friend Shri
K. C. Pant spoke in a manner as if
nothing is happening. He has cited
only a few instances. Hundreds of
instances have been  sent to them.
What about them? Are we liars here-
Are we all political chicks? Are we
thugs? Have we come here withou.
the mandate and supprot of the pen
ple so that you disbelieve us and
when a petty official tells yoy some-
thing you believe him?  This is the
way of political scoundrels. I do not
say that government is not the gov-
ernment of scoundrels. That is what
1 say today. We
parties in West Bengal and we will
show you our mandate aZain, The
West Bengal election shall be fought
on many issues and one will be: No
Preventive Detenticn  Act and no
Maintenance of Public Order Act.
After that we shall come here—if you
do not shoot us in the meanwhile—and
tell you something about our mandate,
Do not talk about tnis kind of man-
date. The situation in West Bengal
should be handled politically, In the
consultative committee votes have
been taken and things have Leen
passed. Yes, you have a majority in
the consultative committee because
your policemen and other officials
have successfully loobjed many people
in order to get that majority; not that
they corrupted, but they have con-
vinced you. But what shout the peopie
of Bengal? What about the majority
in the West Bengal Assembly?
Could you not have contemplated
how they would have roacted to these
measures, had the Assembly been in
existence today? How many would
have voted for these measures? I re-
gret that our dear friends of the PSP
are supporting these measures. But
the PSP of West Bengal does not
support these measures. I spoke at
a public meeting when some PSP
leader dissociated with the suppert
which has been ziven here {p these
vwo measures. Qur PSP friends have
their own ideas. I respect Shri Goray.
I do always consider the advice he
gives, Now I will only sey: Do not

represent poiitical
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philosophise? Do not talk about wvio-
lence, We know whe does  violence.
The Communist Party will never sign
a bond in order to get a Bill with-
drawn. They know 1t very well. We
would rather die on our feet rather
than bend on our knees, This talk of
violence and non-violence is utterly
preposterous. We want to get things
done in a demuvcratie,  peaceful
manner, Violence w. il desend on how
those in authority and pcwer hehave
in collusion with monopolists, jote-
dars and big landlcrds. In West
Bengal villages  jotedars are being

attacked. Agriculturists are
6 p.M, being shot dead. Poor peasants

are being shot dead. Sir, the
poor peasants should carry lathis in
their hands., We are very sorry, Sir,
because they should have in fact been
armed today to meet the menance of
the jotedars. Sir, the same applics to
the industrial areas also.

MR. DEPUTY CAAIRMAN: Please
conclude now.

SHRI BHUPESH GUPTA: I want
to tell Mr, Pant—T shall tell the Prime
Minister also—that you are relying
too much on you: oifficers and public
opinion you are flouting. West Bengal
has heard many lectures delivered
by you. Now, you must talk about
many other things. Who are the 1¢-
presentatizes of West Rengal? Who
are those people who can speak for
for them? For once, on one matter we
all agree that police terror must stop,
that repression must not be indulged
in and that this kind of laws should
not be there. Well, Sir, in answer,
what have they got to say? Why ro
inquiry into that? Even after cne
month of discovery of the bodies at
Barasat, they ore saying that an in-
quiry will be there. Why no inquiry?
Why the inquiry is not successful?
Explain it. Why the inquiry is not
successful?

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI BHUPESH GUPTA: We have
given the names of some officials.
I am not divulging the names of these
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officials who have committed it.
They are those who helped them in
the Barasat muarder. Does he unot

know that those names are being
talked about in West Bengai
circles? Does he not know that cer-

tain police officizls were deputed for
the job, for the extermination cam-
paign, who went too far and which
made it necessary for the Police Com-
missioner {0 coma out with a citation
from a book in which they say how
the guerillas should be fought and
how the police stould meet them? All
these things are known. Sir, Shamir

Bhartacharjee’s case he has referred
to.

MR. DEPUTY CHAIRMAN: Please
conclude now.

SHRI BHUPESI GUPTA: But why
does he not reveil the other things?
When Shamir Bhattacharjee’s case
was brought to the notice of this
House, many Me nbers supported it
He was done to doath. Bui they wried
to deny that. But after that, even
the Police Comniissioner said, ‘Yes,
he has been Kkillcd in the police cus-
tody”. Then, the guilty person is not
to be found. Wlo killed him? Who
are the officers who were on duly at
that time? Who were they? There
must be some lo; books, there must
be some records. Why nobody has
been arrested? Now_the Police Com-
missioner says, “We cannot detect the
person”. You car understand, a mur-
derer in the polie station, a police-
man, cannot be detected, This is in-
competent police. No, it is not in-
rompetent police; it is an attempt to
hide the crime by the policemen. Sir,
Beliaghata hag been referred to.
Many MPs belongiing to many parties
have told about it, On the 19th Nov-
ember morning, iour youngmen were
shot dead and put up against the wall.
Beliaghata people said it; all Calcutta
knows it, But tlere is no word of
sympathy.

MR. DEPUTY ~HAIRMAN: Please
finish now.

SHRI BHUPES'I GUPTA: T will sit
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down, Sir. Therefore, I say that 1
have been thoroughly disappointed,
not by ithe Government, but I have
been disappointed by some of the
speeches of my Congress friends op-
posite. Yes, for your principle you
lock up men. Therefore, I do not say
that you lack courage. You parted
with many people when it came to
principles. You did not say that it is
for the Deputy Chief Ministership or
for the coherence of the  Congress
Party; the heterogenous combination,
the cocktail of politics. You have not
told that. You broke the Congress
Party. If you say, “All right”, then
go on. But why this hesitation now?
I am not asking you to split the party
I am asking you to compel your Gov
ernment to behave like a decent Gov
ernment. Ag far ag West Benga) is
concerned, go to conduct the inquiries
we have suggested, pay more attention
to the allegations that the people
have made. We are not making alle-
gations which; are politically motivat-
ed and we know very well that we
are accused everyday by friends op-
posite that we are your supporters,
we are assisting you, although it is
not a fact. But you cannot rely on
the support of many people including
them as you are doing it now.

MR. DEPUTY CHAIRMAN:

Please
conclude now.

SHRI BHUPESH GUPTA: Now, you
do not pay any heed to what we say,
Finally, before I sit down, Sir only
a rew words about ourselves.  Yes,
I criticise the Government, because of
police terrorism which] ig the begin-
ning of something much worse. It
paves the way for fascism, dictator-
ship, complete subversion of law in
the name of the authority of law,
complete subversion of Constitution in
the name of the Constitution, complete
subversion of the normal public life
by fhe so-called custodians of public
life. Hence, the criticism. Therefore,

the criticism. Do not compare it with
other things.



267 Re repeal of West Bengal [ RAJYA SABHA ] Act, 1970 and West Bengal-68

(Prevention of
Vinlent Activities)

[Shri Bhupesh Guptal]

About ourselves, I should say, Sir,
that I appreciate what has been said
by Shri Goray. Shri Goray is moti-
vated by the noblest sentiments  to-
wards the people of Bengal. I never
accused him. 7T feel, Sir, that these
acts of terrorism, these private mat-
ters between one party and another,
between one individual and another
or private individuals and officials will
become a thing of the past. There is
no doubt about it. They can only
spell run for our people, for the
people of Bengal, and above all, the
superior terrorism of the powers that
be—the police that we know, and the
rest of all. The CIA is closely con-
nected with' the police. The CIA and
the Americans too have got their con-
tacts in the high Police and Executive
administration, and tomorrow if I
have a chance I shall bring certain
facts to light about that, they are
not inferested in the situation in
Bengal. . .

MR. DEPUTY CHAIRMAN: Pleass
sit down now. . .

SHRI BHUPESH GUPTA: There-
fore, I would appeal to all the politi-
cal parties whoever they are—I do
not want to speak of acrimony now—
that let us come together, discuss the
matter, stop inter-party. . .

MR. DEPUTY CHAIRMAN: Please
sit down now. . .

SHRI BHUPESH GUPTA: I know
Charu Mazumdar; he was my col-
league i the United Party. Kanu
Sanya] was an excellent party worker
a; that time. Soshil Roy Chowdhary
was also with me; and many others,
May T make a fervent appeal to them
to ponder over the political conse-
quences of their action? I would ap-
peal to them to return to the path
of mass revolutionary movement and
give up this individual terrorism,
whether against a police officer, or an
individual or against an institution
and so on. Sir, we want these young
people who are experienced in politics,
to return (e the fore. T hope they will
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heed my appeal, because whenever
they are in difficulty in the hands
of the police, I shall stand by i1hem,
no matter what happens to me. When.
ever they are oppressed, Bhupesh
Gupta and his party will stand by
them—if necessary, at the cost of per-
secution in the hands of the police.
I have already appealed to. . .

MR. DEPUTY CHAIRMAN: Please
sit down.

SHRI BHUPESH GUPTA: I have
already appealed .o them to stop this
acrimony. Bengal should return to
the normal moorings. . .

MR. DEPUTY CHAIRMAN: Please
sit down. You have already taken
an hour. . .

SHRI BHUPESH GUPTA: Youmust
understand. We speak through our
hearts. I can speak for 10 hours at
a stretch. . .

MR. DEPUTY CHAIRMAN: That’s
not the question. I know you have
got the capacity.

SHRI BHUPESH GUPTA: You have
stabbed our heart. You have stabbed
our heart. We have been ignored.
The people of West Bengal have been
ignored. West Bengal hag been ignor-
ed. I feel as if someone has put a
knife into my heart. That’s why 1
speak. I speak from an anguished
heart. I say this because I do not
think we can afford this present poli-
tical situation. There should not be
differences. There is peed for greater
and betler unity.

I hope. Sir_the Prime Minister and
the Congress Party will understand
a simple thing. Well, do not play
with West Bengal! You are playing
with fire.

SHRI CHITTA BASU (West Ben-
gal): Earlier I had no intention of
speaking but the way the Minister
has treated this has provoked me to
speak and I must get a chance to put
forward my point of view. I am not
going to give up my right.
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MR, DEPUTY CHAIRMAN: You
told us in the beginning that you were
-not -going to reply.

SHRI CHIT1A BASU: 1 expected
another kind o reply from the Minis-
fer.

- SHRI K. C. I'ANT: If he had in ad-
vance told me what kind of-reply he
wanted I could have obliged him.

SHRI M. M. DHARIA (Maharash-
tra): Mr. Basu may be allowed to say
a few words b it at the same time let
the House take into consideration the
other importan measure that-we have
to pass to-day

SHRI BHUPESH GUPTA: We will
pass that mea ure. Himachal Pra-
desh is the vic ry of the people. We
shall sit here f necessary overnight.
You could hav: done it earlier by
repealing thig hing in the beginning.

MR. DEPUTY CHAIRMAN: Mr.
Basu, very few remarks.

SHRI CHITTA BASU: I would like
to express my -esentment at the man-
ner in which t e Minister has replied
0 the severa] pointg raised by us.
Even when I ‘vas rising he was tell-
ing that he wculd have replied in a
way had I giv.'n him prior notice as
to how he is o reply. This is not
the way to tre: t a Member who made
on the floor of the House certain
charges and cllegations against the
Government re Jarding the  atrocities
committed on the people of Bengal.
Then I referrei to about 25 instances
to the Prime D inister, the head of the
Government o” thig country, who is
also in charge of the Home Minijstry,
He has not mentioned about any of
them when tte Prime Minister had
assured us at the Consultative Com-
mittee and al'o here that each and
every case will be examined and the
result made kiown to us. He has
chosen not to ‘ouch even the impor-
tant cases thit I mentioned. Tn a
cavalier manner ‘he gaid that the mat-
ter will be c¢xamined. He said: ‘I
have got themr examined and I have
been satisfied’ Mr. Gupta rightly
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pointed out that we wang to have
copies of the report, Who has con-
ducted the examination. Are we to
be fed merely by the statement or
the bureaucrats? Are we to be satis-
fied merely by what has been said
by the L.G. or the Commissioner of
Police or an ordinary Sub-Inspector
of Police of a Police Station? No. We
are not going to be satisfied. There-
fore if he is really to honour ithe
sentiments of the House, if he is to
honour the sentiments of the entire
people of Bengal I would demand that
the result of the enquiry should be
laid on the Table of the House so that
we can also get it examined or tell
the people: ‘This is the way how the
Police behaved with the people of
Bengal or it is the way how the
P.M. or the Minister in charge of the
Home Ministry behaves with the
Members’. I have also one grave ap-
prehension, about Members sitting on
the other side. It wag made clear
by friends of the Swatantra Party and
they demanded at the meeting of the
Consultative Committee why the ad-
ministration of Bengal has not been
handed over to the military and why
emergency has not been declared in
Bengal. This is the portend or har-
binger of how those who are opposing.
will be satisfied. I think this is the
conspiracy that is being hatched. Mr.
Pant wants to fight this danger politi-
cally. What is the political aspect he
has got? He wants to organise some
Pada Yatra. Has he the boldness to
fight the reaction? Has he political
programmes to fight these forces who
are willing to hand over the entire
people of Bengal to the military or
who are willing to declare an emer-
gency in the State of Bengal? I think
he has no polical programmes. He
claimg that the danger which is being
posed by individual terrorism is to be
fought at the political level. It is
all bunkum. It is all hypocrisy. They
are not at all capable of meeting the
challenge of the danger politically. 1
wanted to know what was thé greater
justification for bringing about this
new Act. And the Minister says that
it is because the ordinary law of the
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land cannot prevent them from taking
to attacks. I wrote to the Prime Mi-
nister on the 18th.of November last
and asked for the number of those
persons who were granted bail and
again rearrested. Is it not pertinent
to ask for it? DBecaus: the Minister
says that these laws—these draconiaun
laws—have been found necessary only
to prevent persons from getting bail
and to prevent them Irom committing
further offences. I wrote a letter to
ine Home Ministry to supply me with
the information ag to the sjumber who
were arrested, then granted bail and
then again rearrested. 1 wrote it on
the 18th of November and today is
the 17th of December. All this one
month’s time was there, Yet, I was
net supplied with that very important
and very necessary information, which
can really help us to determine our
attitude towards this measure, There-
fore it is not a question of combating
the challenge of individual terrorism
at the political level It is just a
conspiracy to quell the people of West
Bengal under the terror of police vio-
lence, to which the people of Waest
Bengal refuse to 'yield, and they shall
fight it. And I will show that the
people of West Bengal are not going
to be cowed down in this manner. We
have got the strength. We may have
weakness but we shall make up our
weakness and we shall build our
strength and try to face the chal-
lenges in  whatever manner they
cme,

MR. DEPUTY CHAIRMAN:
question is:

The

“That this House resolves that in
pursuance of sub-section (4) of sec-
tion 3 of the West Bengal State
Legislature (Delegation of Powers)
Act, 1970, the West Bengal (Pre-
vention of Violent Activities) Act,
1870, (President’s Act No. 19 of

l
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1970), laid before the House on the
23rd November, 1970, be repealed
by the President by an enactment.

This House recommends to Lok
Sabha that Lok Sabha do concur in
this Resolution.”

The House divided:

16
81

Ayes

Noes

AYES—16

Basu, Shri Chitta

Bhadram, Shri M. V.
Chandrasekharan, Shri K.
Chatterjee, Shri A. P.
Ganguly, Shri Salil Kumar
Gupta, Shri Bhupesh
Kumaran, Shri S.

Mathew Kurian, Dr. K.
Menon, Shri Balachandra
Menon, Shri K P. Subramania
Nair, Shri G. Gopinathan
Sanyal, Shri Sasankasekhar
Shahi, Shri Nageshwar Prasad
Singh, Shri Sitaram

Suraj Prasad, Shri
Venkataraman, Shri M. R,

NOES—81

Alva, Shri Joachim.

Anandan, Shri T. V.

Ansari, Shri Hayatullah.

Arora, Shri Arjun.

Bachchan, Dr. H. R.

Baharul Islam, Shri.

Bobdey, Shri S. B.

Chandra Shekhar, Shri.
Chattopadhyaya, Dr. Debiprasad.
Chaudhari, Shri N. P.
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Das, Shri Balr.m,

Deshmukh, Sh:i T. G.

Dharia, Shri M M.

Ditkshit, Shri Umashankar.

Goswami, Shri Sriman Prafulla.

Gowda, Shri U K. Lakshmana.

Gujral, Shri I. K.

Gurupadaswamy, Shri M. S,

Hasan, Prof Suiyid Nurul.

Hussain, Shri &ved.

Jain, Shri A, I

Kalyan Chand, Shri,

Khaitan, Shri . P.

Khan, Shri Akoar Al

Kollur, Shri M L.

Krishan Kant, Shri.

Kulkarni, Shri A. G.

Madani, Shri M., Asad.

Mallikarjunudu Shri XK. P.

Mangladevi Ta war, Dr. (Mrs.)

Mehta, Shri Oin,

Mishra, Shri L -N.

Mishra, Shri S. N.

Mitra, Shri P. 7.

Mohamod Usmin, Shri.

Mukheriee, Shii Pranapb Kumar,

Musafir, Shri Curumukh Singh.

Nandini Satpat iy, Shrimati.

Narayan, Shri ‘M. D.

Narayani Devi Manaklal, Shrimati.

Nawal Kishore, Shri.

Neki Ram, Shr .
Panjhazari, Sardar Raghbir
Parthasarathy, Shri R. T.
Patil, Shri P. ¢

Punnaiah, Shri Kota.
Purabi Mukhoj.adhyay, Shrimati.
Purakayastha, *hri Mahitosh.
Puri, Shri Dev Datt.

Raju, Shri V. 13

Ramaswamy, Shri K. 8.

Reddy, Shri K. V. Raghunatha.
Reddy, Shri M. Srinivasa.

Singh

] 1¢ prC 1970 1 Act, 1970 and West Bengal -,

Maintenance of Public
Order Act 1970

Reddy, Shri Mulka Govinda.
Roshan Lal, Shri.
Sahai, Shri Ram.
Samuel, Shri M. H.
Sangma, Shri E. M,
Sarojini Krishnarao
(Kumari)

Satyavati Dang, Shrimati.
Savnekar, &hri B. S.

Sen, Dr. Triguna.

Shah, Shri K. K.

Sherkhan, Shri.

Shukla, Shri Chakrapani.

Shukla, Shri M. P.

Shyamkumari Devi, Shrimati.
Singh, Shri Bhupinder.

Singh. Shri Dalpat.

Singh, Shri Jogendra.

Singh, Shri Sultan.

Sinha, Shri Awadheshwar Prasad.
Sinha. Shri Rajendra Pratap.
Sisodia., Shri Swaisingh.

Untoo, Shri Gulam Nabi.

Usha Barthakur, Shrimati.

Varma, Shri Niranjan.

Venigalla Satyanarayana, Shri,
Yadav, Shri Sh'yam Lal.

Yajee, Shri Sheel Bhadra.
Yashoda Reddy, Shrimati.

Babar, Dr.

The motion was negatived,

MR. DEPUTY CHAIRMAN: The

| question is'

“That this House resolves that
in pursuasnce of sub-section (4) of
section 3 of the West Bengal State
Legislature (Delegation of Powers)
Act, 1970, the West Bengal Main-
tenance of Public Order Act, 1970,
(President’s Act No. 20 of 1970),
laid before the House on the 2nd



(Preventicn of
Violent Activities)

[Mr. Deputy Chairman].
December, 1970, be repealed by the
President by an enactment.

This House recommends to Lok
Sabha that Lok Sabha do concur

’

in this Resolution.”

The House divideds
Ayes . . 16
Noes . . 81

AYES—-16

Basu, Shri Chitta

Bhadram, Shri M. V,
Chandrasekharan, Shri K
Chatierjee, Shri A. P.
Ganguly, Shri Salil Kumar
Gupt», Shri Bhupesh
Kumaran, Shri S.

Maihew Kurian, Dr. K.
Menon, Shri Balachandra
Menon, Shri K. P. Subramaia -
Mair, Shri G. Gopinathan
Sanyal, Shri Sasankasekhar
Shahi, Shri Nageshwar Prasad
Singh, Shri Sitram

Suraj Prasad, Shri
Venkataraman, Shri M. R.

NOES—381

Alva, Shri Joachim
Anandan, Shri T. V.
Ansari, Shri Hayatullah
Arora, Shri Arjun
Bachchan, Dr. H. R.
Baharu] Islam Shri
Bobdey, Shri S. B.
Chiandra Shekhar, Shri
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Maintenance of Public
Order Act 1970

Chattopadhyaya, Dr. Debiprasad

Chaudhari, Shri N. P.

Das, Shri Balram

Deshmukh, Shri T, G.

Dharia, Shri M. M. °

Dikshit, Shri Umashankar

Goswami, Shri Sriman Prafulla

Gowda, Shri U. K. Lakshmana

Gujral,' Shri I. K.

Gurupadaswamy, Shri M. S,

Hasan Prof. Saiyid Nurul

IIussafn, Shri Syed

Jain, Shri A. P,

Kalyan Chand, Shri

Khaitan, Shri R. P,

Khan, Shri Akbar Ali

Kollur, Shri M. L.

Krishan Kant, Shri

Kulkarni, Shri A, G.

Madani, Shri M. Asad

Mallikarjunudu, Shri K. P.

Mangladevi Talwar, Dr. (Mrs.)

Mehta, Shri Om

Mishra, Shri L. N.

Mishra Shri S. N.

Mitra, Shri P. C.

Mohamed Usman, Shri

Mukherjee, Shri Pranab Kumar

Musafir, Shri Gurumukh Singh

Nandini Satpathy, Shrimati

Narayan, Shri M. D.

Narayani Devi Manaklal. Shrimati

Nawal Kishpore, Shri

Neki Ram, Shri

Panjhazari, Sardar Raghbir Singh

Parthasarathy, Shri R. T.

Patil, Shri P. S.

Punnaiah Shri Koia

Purabi Mukhopadhyay, Shrimati

Purakayastha, Shri Mahitosh

Puri, Shri Dev Datt

Raju, Shri V. B.

Ramaswamy, Shri K. S.

Reddy, Shri K. V. Raghunatha

Reddy. Shri M. Srinijvasa

Reddy, Shri Mulka Govinda

Roshan Lal, Shri

Sahai, Shri Ram

Samuel, Shri M. H,

Sangma, Shri E. M.

Sarojini XKrishnaragc Babar Dr.
(Kumari) )

Satyavati Dang, Shrimati

Savnekar, Shri B. S.
Sen, Dr. Triguna



277 State »f Himachal

Shah, Shri K K.

Sherkhan, Skri

Shukla, Shri Chakrapani
Shukla, Shri M. P.
Shyamkumari Devi, Shrimati
Singh, Shri shupender
Singh, Shri Jalpat

Singh, Shri . ogendra

Singh, Shri :Sultan

Sinha, Shri /' wadheshwar Prasad
Sinha_ Shri lajendra Pratap
Sisodia, Shri Swaisingh
Untoo, Shri Gulam Nabi
Usha Bartha«<ur, Shrimati
Varma, Shri Niranjan
Venigalla Sa'yanarayana, Shri
Yadav, Shri Shyam Lal,
Yajee, Shri ¢ heel Bhadra
Yashoda Rec dy, Shrimati

The motion was negatived.

THE STATE OF HIMACHAL PRA-
DES 1 BILL, 1970

MR DEPU7TY CHAIRMAN: Now,
we are passin, on to the nexy item
of business. ]l is a non-controversial
Bill and it means to fulfil the long-
cherished desires and aspiralions of
the people of Himachal Pradeshj to
have full 'St fechood. It is already
6.30 and I hone hon. Members will
not take a lor ; time to pass this Bill.
I would appe:! to hon. Members to
pass this Bill is early ag possible and,
if possible within half an hour.

THE MINISTER OF STATE IN
THE MINIST1'Y OF HOME AFFAIRS
(SHRI K. C. PANT): Sir, 1 beg to
move:

“That the Bill to provide for the
establishme:it of the State of Hima-
chal Prades: and for matters con-
necied ther: with, as passed by the
Lok Sabha, be taken into considera-
tion.”

I am happy to bring forward this
motion for consideration of this Bill.
In the last s3ssion, we assured the
House that thiz Bil would be brought
forward in tle House in its present
session. We introduced this in the
other House «n the 11th and the mea-

[ 17 DEC. 1970 |

sure was welcomed by all sections of
that House. It was passed on the 15th
of this month withi a ftw changes or
drafting nature.

Before I go into the details of ihe
B.ll, I would briefly narrate the vari-
ous stages of constitutiona] develop-
ment of Himachal Pradesh. Himachal
Pradesh as an administrative entity
came into existence on the 15th April.
1948. At that time, it had an area of
10,600 sq. miles with a population of
9.35 lakhs and a revenue of Rs. 85
lakhs. It was then placed under a
Chief Commissioner. Under the Cons-
titution, it became a Part C State. In
April 1952 it was given a Council of
Ministers and Legislative Assembly.
The States Reorganisation Commission
(in its majority repo:t) recommended
the merger of Himachal Pradesh with
thie adjoining State of Punjab. How-
ever, considering the peed for main-
taining the pace of development, Gov-
ernment of India decided to continue
it a3 a Centrally administered unit.
With the passing of the S.ates Re-
organisation Bill in 1956, the Legisla-
ture and Council of Ministers were
abolished and Himachal Pradesh be-
came a Union territory. In August
1957 a Territorial Council was given
to this Union territory. When Goa,
Daman and Diu and Pondicherry also
becamr part of the Indian Union, the
question of administraiive set-up of
the larger Union territories was consi-
dered. Finally, after amending the
Constitution, a law was enacted in
1963 to give Council of Ministers and
Legislative Assemblie; to Himachal
Pradesh and four other Union terri-
tories. Thig change which was intro-
duced in Himachal Pradesh from 1st
July, 1963 continues to be in force.

[THE VICE-CHAIRMAN (SHRI AKBAR
Arr KnaAN) in the Chair]

The reorganisation of Punirb sdded
large areas to Himachal from 1st
November, 1966. The present area of
Himachal Pradesh is 21.629 square
'miles and its population according to
1961 census is 28.12 lakhs. Its domes-

| tic revenue is now over Rs. 20 crores.
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